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INTRODUCTION

I, the Chairperson of the Committee on Government Assurances (2020-2021), having
heen authorized by the Committee to submit the Report on their behalf, present this Forty-
Second Report (17th Lok Sabha) of the Committee on Government Assurances. |
2. The Committee on Government Assurances (2019-2020) at their sitting held on 11
August, 2020 inter-alia considered Memorandum No. 250 regarding 'Review of Pending
Assurances of the 14th Lok Sabha'.

3. At their sitting held on 19 January, 2021, the Committee on Government Assurances
(2020-2021) considered and adopted this Report.

4. The Minutes of the aforesaid sittings of the Committee form part of the Report.
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REPORT

While replying to Questions in the House or during discussions on Bills, Resolutions,
Motions, etc., Ministers sometimes give Assurances, undertakings or promises either to
consider a matter, take action or furnish information to the House at some later date. An
Assurance is required to be implemented by' the Ministry concerned within a period of three
months. In case, the Ministry finds it difficult to implement the Assurance on one ground or
the other, it is required to request the Committee on Government Assurances to drop the
Assurance and such requests are considered by the Committee on merits and decisions taken

to drop an Assurance or otherwise.

2. During the 14th Lok Sabha, as many as 5917 Assurances were given on the floor of
the House. Out of these, 5882 Assurances had been implemented by the
Ministries/Departments concerned or had since been dropped on justifiable grounds by the
Committee at their sittings thus leaving a total of thirty-five pending Assurances of the 14th
Lok Sabha which could not be implemented even after a lapse of time ranging from more

than 11 years to 16 years for various reasons.

3. At their sitting held on 11 August, 2020, the Committee considered the Memorandum
No.250 regarding 'Review of Pending Assurances of the 14th Lok Sabha' (Appendix-I). These
thirty-five pending Assurances pertain to the Ministries of Chemicals and Fertilizers
(Department of Fertilizers - 02 Assurances); Chemicals and Fertilizers (Department of
Pharmaceuticals - 02 Assurances); Civil Aviation; Communications (Department of

Telecommunications - 02 Assurances); Commerce and Industry (Department of Commerce);



Culture; Defence (Department of Defence - 04 Assurances); Education* (Department of
Higher Education); Education* (Department of Schooi Education and Literacy - 03
Assurances); Finance (Department of Financial Services); Finance (Department of Economic
Affairs); Health and Family Welfare (Department of Health and Family Welfare); Home Affairs
(07 Assurances); Labour and Employment; Law and Justice (Department of Justice);
Planning; Personnel, Public Grievances and Pensions (Department of Personnel and
Training); Rural Development (Department of Land Resources - 02 Assurances); Ports,
Shipping and Waterways” (02 Assurances). The text of the Questions and the Assurances

given therein are reproduced as Appendices-1I to XXXVI.

4, During the review, the Committee observed that these thirty-five pending Assurances
of the 14th Lok Sabha were pending for more than 11 to 16 years as the
Ministries/Departments concerned could not implement them for various reasons despite
making efforts and seeking extensions of time. The Committee discussed in detail their
relevance and importance due to efflux of time and in the context of the overall changes
brought by it. The Committee further noted that the Implementation Reports in respect of
the thirteen Assurances mentioned at Sl.Nos.1 to 5, 8, 11, 13, 15, 20, 27, 28 and 35 of
Annexure-I of Appendix-I had already been received from the Ministries of Defence
(Department of Defence), Finance (Department of Financial Services and Department of
Economic Affairs) and the Home Affairs but the same were yet to be laid on the Table of the

House by the Ministry of Parliamentary Affairs.

5. After examining all these aspects, the Committee decided to drop the twenty pending
Assurances as per the details given in Annexure-I of Appendix-XXXVII (Minutes of the sitting
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held on 11 August, 2020). The Committee also decided to pursue the one Assurance given
by the Ministry of Chemicals and Fertilizers (Department of Fertilizers) in reply to Special
Mention dated 01.12.2005 regarding 'Reservation for SC/ST in Muiti National Companies' in
view of its public importance. During oral evidence of the representatives of the Ministry of
Chemicals and Fertilizers (Department of Fertilizers) held on 10 August, 2020 the Committee
had directed the representatives of the Ministry to furnish Implementation Report in respect
of the Assurance given in reply to Discussion on Motion of Thanks on President’s Address

dated 21.02.2006 regarding "Bill on Unorganised Workers'.

6. Subsequently, the Ministry of Parliamentary Affairs laid on the Table of the House
Implementation Reports in respect of the eleven Assurances mentioned at Sl.Nos.1, 2, 4, 5,
8, 11, 13, 15, 20, 28 and 35 of Annexure-I of Appendix-I on 16 September, 2020 and 20

September, 2020.

7. Thus, out of the thirty-five pending Assurances given by various
Ministries/Departments during the 14th Lok Sabha, thirty-one Assurances have since been
duly disposed of and four Assurances are still pending. These four Assurances are being

pursued for expeditious implementation by the Ministries/Departments concerned and also

the Ministry of Parliamentary Affairs.



8. The Minutes of the sitting of the Committee dated 11 August, 2020, whereunder the
Memorandum No.250 regarding review of Pending Assurances of the 14th Lok Sabha was

considered, are given in Appendix-XXXVIL.
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Appenelioc L~
LOK SABHA SECRETARIAT
COMMITTEE ON GOVERNMENT ASSURANCES BRANCH

MEMORANDUM NO. 250

Subject:  Review of Pending Assurances of the 14%" Lok Sabha.

The Committee on Government Assurances, Lok Sabha has an onerous task to
scrutinize the Assurances, promises and undertakings given by the Minister on the floor
of the House in replies to Lok Sabha Questions including Supplementaries thereto,
discussions on the Bills, Motions, etc. and report to the House, the extent to which such
Assurances have been implemented and where implemented, whether such
implementation has taken place within the minimum time necessary for the purpose.
An Assurance given on the floor of the House is a solemn commitment and ordinarily it
is required to be fulfilled by the Ministry cbncerned within a period of three months
from the date of answer. However, where any Ministry/Department is unable to fulfill
the Assurance within the prescribed period of three months, it is required to request the
Committee for grant of extension of time. '

p Often requests are also received from the Ministries/Departments for dropping of
pending Assurances. Such requests are placed before the Committee in the form of
Memoranda for their consideration. The Committee consider each request and decide
on merit whether to drop the Assurance or not. In cases where the Committee require
factual clarification, they may call the representatives of the Ministry/Department
concerned for oral evidence. The decisions of the Committee on such requests for
dropping, etc., are presented to the House in the form of a Report. Copies of Reports
are made available to the Ministries/Departments concerned and the Ministry of

Parliamentary Affairs for appropriafe action at their end.

3. The work of the Committee is of a continuous nature and the work of the
Committee left unfinished at the end of a term is taken up by the succeeding
Committee at the stage where it was left. Thus, the pending Assurances do not lapse

on the dissolution of the Lok Sabha. The new Committee after their constitution may

Y’



consider the pending Assurances and drop only those Assurances which have lost their

public importance and utility due to the passage of time. The remaining Assurances
may be pursued by the Committee for implementation.

4, At the time of the constitution of the Committee on Government Assurances
(2019-2020), 50 Assurances given by various Ministrles during the 14" Lok Sabha
(June, 2004 to February, 2009) were pending. As on date, 35 such Assurances are still
pending. for implementation (Annexure-I). It may be seen from this Annexure that
out of these 35 pending Assurances, two Assurances were Partly-Implemented by the
Ministries/Depal;tménts concerned but are still pending for full impleméntation. Seven
Assurances pertaining to the Ministry of Home Affairs were examined by the Committee
at their sitting held on 31 July, 2020 and their Advance Implementation Reports have
been received. Advance Implementation Report has also been received in respect of
another six Assurances including four Assurances pertaining to the Ministry of Defence
(Department of Defence) which are among the Assurances listed for oral evidence on
11 August, 2020. All these Advance Implementation Reports will be faid in the House by
the Ministry of Parliamentary Affairs in due course. Thus in effect, 22 Assurances of the
14" Lok Sabha are stil pending for implementation. Cut of these 22 pending
Assurances, two Assurances pertaining to the Ministry of Chemicals and Fertilizers
(Department of Fertilizers) have been listed for examination by the Committee in their
sitting for oral evidence on 10 August, 2020. If it happens that the Committee agree to
drop these two Assurances in that sitting, the number of pending Assurances of the 14t
Lok Sabha will come down to 20.

5.  The first and the last pending Assurances of the 14" Lok Sabha were given in
the years 2004 and the 2009 respectively. Taking into account the difficulties in
implementation of some of these Assurances, the Ministries/Departments concerned
had requested the previous Committees for dropping of the Assurances. These reguests
were consideréd by the previous Committees from time to time and the same were not
acceded fo.

€
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6. The Inordinate delay of more than 12 to 16 years in implementation of these
pending Assurances of the 14™ Lok Sabha has led to loss. of their relevance and

importance due to efflux of time and the overall changes brought in by it.

7. In view of the position explained above, it may be in the fitness of things for the
Committee to review the 35 pending Assurances of the 14 Lok Sabha with the purpose
of dropping from the List of Pending Assurance the aforesaid 20 or 22 Assurances, as

the case may be, on which Advance Implementation Reports have not been received as
on date.

The Committee may consider.
New Dethi:

Dated: 07-08-2020.






nnexure-I
LOK SABHA SECRETARIAT
COMMITTEE ON GOVERNMENT ASSURANCES BRANCH
DETAILS OF PENDING NCES OF THE 14%" LOK SABHA
|Sl. No. | SQ/USQ No. Ministry Subject Remarks |
' Dated
i 1. 1 UsSQ No. 1332 Defence Appointment of Chief of Advance
l dated 15.07.2004 (Department of Dafence Staff Implementation
! (Appendix-I) Defence) Report Recetved but
; ' yet to be laid.
| 2. . SQ No. 362 Home Affairs Method of Execution of Advance
| dated 20.08.2004 Death Sentence Implementation
| (Supp. by ' Report Received but
¢ Dr. Rattan Singh yet to be faid,
Ajnala, MP) !
(Appendix-1T) I !
. 3. | Special Mention 'g Finance Management’s Decision | Advance
, dated 10.12.2004 (Department of to Close the Darbhanga Implementation
' {Appendix-1I1} Financial Services) Regional Office of Report Received but
Allahabad Bank and to yet to be laid.
Merge it with
| Muzaffarpur Regional ]
! Office i
il . USQ No, 337 | Home Affairs Armed Forces {Special Advance
! dated 26.07.2005 Powers) Act Implementation

1 (Appendix-1v)

Report Received but ‘

yet to be laid.
5. ' USQ No. 1734 Defence Institutions of CDS " Advance ,
+ dated 04.08.2005 (Department of Implementation |
(Appendix-v) i Defence) Report Received but |
I l yet to be laid. |
I
6. ! *Special Mention Chemicals and *Reservation for SC/ST -
dated 01.12.2005 Fertilizers in MNC'S
(Appendix-vI) (Departmeant of
| Fertilizers)
7. . *Discussion on Chemicals and *Bill on Unorganised -
| Motion of Thanks Fertilizers Workers !
| on President | (Department of
D Audress ! Fertilizers) ,
~ dated 21.02.2006 ¢ .
{Appendix-vID)
8. " USQ No. 274 | Home Affairs AFSP (ACT) Advance
 dated 21.02.2006 Implementation
C (Appendix-VIIT) | Report Received but
] yet to be laid.




9. | 5Q No. 191 Law and Justice Pending Court Cases -
dated 03,03.2006 {Department of l
(Appendix-IX) Justice) i

10, | USQ No. 275 Personnel, Public Report of Second - i
dated 26.07.2006 Grievances and Administrative Reform ‘
(Appendix-X} Pensions Commission |

{Department of ;

Personnel and |

Training) |

1i. | 8Q No. 258 Defence Appointment of Chief of Advance :
dated 10.08.2006 (Department of Defence Staff Implementation |
{Appendix-X1) Defence) Report Received but |

yet to be laid. '|

12, | 54 No. 350 Chemicals and Assistance to Public - ‘
dated 21.08.2006 Fertilizers Undertaking Sectors
{Appendix-XII} (Department of

Pharmaceuticals)

13. } USQ No. 2860 Home Affairs Armed Forces Special Advance
dated 22.08.2006 Power Act Implementation
(Appendix-XIII) Report Received but

vet to be laid.

14, | USQ No. 1004 Human Resource Implementation of (i) Not Dropped at i
dated 28.11.2606 Development Reservation Policy sittings heldon  }
(Appendix-XIV) (Department of 19.11.2015, !

Higher Education) 24.01,2018 and
03.01.2020.

15. | USQ No. 1885 Home Affairs AFSP ACT Advance
dated 05.12.2006 Implementation
(Appendix-XV) Report Received but

yet to be {aid.

16. | USQ No. 2186 Communications Setting Up of BTS in -
dated 14.03.2007 {Department of Border Areas
(Appendix-XVI) Tejecommunications)

17. | 5Q No. 408 Culture Illegal Trafficking in -
dated 03.05.2007 Antlquities
{Appendix-XVII)

. ]

18. | USQ No. 4628 Communications Grievances Redressal - '
dated 09.05.2007 (Department of Mechanism by the
(Appendix-XVIIT) | Telecommunications) Access Providers

19. | USQ No. 5296 Labour and Workers' Bank Not Dropped at
dated 14.05.2007 Employment sitting held on
{(Appendix-XIX} 7.4.2010,

20. | USQ No. 389 Home Affairs Repealing of Armed Advance i
dated 14.08,2007 Farces Special Powers Implementation
{Appendix-XX) Act Report Received but

vet to be laid.

f



21. | USQ No. 1310 Human Resource | Affiliation of Indian and -
dated 21.08.2007 Development International Schools 1
(Appendix-XXI) (Department of

. l

School Education &

Literacy)

22. | 5Q No. 223

i dated 30.11.2007
| (Supp. by Shri

" Bhartruhary

| Mahtab, MP)

. {Appendix-XXII)

|

|

Rural Development | Assistance for Jatropha

(Land Resources)

Blantation

23, ; SQ No. 351

| dated 16.04.2008
. 1 (Supp. by
; | Shri Ratilal Kalidas
]: Verma, MP)
'1 (Appendix-XXIIL}

|

Shipping

Rail, Road and
Waterways
Connectivity of Ports

!
24. | 5Q No. 351
dated 16.04.2008
. (Supn. by
l Dr. Sujan
\ Chakraborty, MP)
1 (Appendix-XXIV)

Shipping

Rail, Road and
Waterways
Connectivity of Ports

1
|
|
|

" 2871 USQ No. 4277

Health and Family

I Compulsory Health

CXAVIIT

yet to be laid,

‘  Treated as partly l

" dared 23.04.2008 Welfare Insurance Scheme for | implemented at the
¢ (Appandix-XXV) (Depariment of Government Employees '. sitting held on !

'l Health & Family i 17.3.2011. Not
'. |_ Weifare) ' Dropped at the sitting
| | ‘ held on 09.03.2017. |
26, SQ Wo. 443 Civil Avtation Committee on ATC Not Dropped at '
dated 24.04.2008 | Modernization sitting held on |
< {Appendb-XXvI) | 20.4.2015. L
{ . | i

—37. 1 5Q No. 470~ ! Finance Public Sector 1 Advance l
| dated 25.04.2008 \ (Department of Undertaking in Share Implementation i
1 (Supp. by | Economic Affairs) Market ! Report Received but |
| Shri Virjibhai 1 ; " yettobelad,
CThuommar, MP) | ’
(Appendix-XXVI) | \ ‘ l
! \ ! :
28. | USQ No. 302 I. Defence | Chief of Defence Staff . Advance i
* (lated 20,10.2008 (Department of ~ Implementation i
(Apoendix- I Defence) \ ' Report Received but

" 7597 UsS No. 132

. dated 21.10.2008 ;

' (Appendix-XXIX)

Human Resource
Development
(Department of

\ International Schools

| School Education &

Literacy)

}

o~
%

(e

(-ox 2elt .
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F 30, | USQ No. 1682 NITI Aayog Report on Financial - |
! dated 10.12.2008 Sector Reforms ’
| (Appendix-XXX)

B |

31. | USQ No. 2607 Human Resource International Schools | - :
dated 16.12.2008 Bevelopment
(Appendix-XXXI) (Department of

Schoo! Education &
Literacy) |

32. 1 USQ No. 3411 Commerce and Wheat Import Scam (i) Not Dropped at
dated 23,12,2008 Industry sittings held on
{Appendix-XXXII) {Department of 21,7.2011,

Commerce) 29.10.2009 and
15/05/2017.

33. { USQ No. 3527 Rural Development | Lang Acquisition since - ‘
dated 23.12.2008 1847
{Appendix-

XXXIIT)

34. | USQ No. 387 Chemicals and Patent of Drugs Partly Implemented
dated 19.02.2009 Fertilizers on 22.03.2012.
(Appendix-XXX1v) (Department of

Pharmaceuticais) |r

35. | USQ No. 547 Home Affairs Amendment in IPC Advance k
dated 24.02.2009 Implementation J
{Appendix-XXXV) Report Received bt

yet to be laid,
L | ]

* Listed for orai evidence of the representatives of the Ministry of Chemicals and Fertilizers (Department
of Fertilizers) at the Committee’s sitting on 10 August, 2020,
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LOK SABHA

Appointment of Chief of Defence Staff

1332, SEIRT PRABODH PANDA:

Wil the Minister of DEFENCE 781 ¥t
be pleased 1o state:

int  whether the Government has decided to create the post of Chief of Defew:
- Siaff of India; :

(b)  if s0. whether the appointment has been made; and

t¢)  ifnot, the reasons therefor?

A N S W E R

MINISTER OF DEFENCE (SHRI PRANAB MIUKEERIEF .

T ( i syorer wpeersi )

{a) Mo, Sir. The Government has not taken a decision on the subject us yer.

s i e T

()  Does not arise.

{¢€)  The Ciroup of Ministers (GoM) set up by the Government on 17" Ak
2000 to thoroughly review the national security system in its entivesy fer gy
recommended creation of the post of Chief of Defence Staff (CDS). An integrieal
Defence Stafl’ (IDS) Headquarters has been established, headed by the  hiet g
Inlegrated Defence Staff to Chaitman, Chief of Staft Committge (CIS0. A Sl
view on the institution of CDS will be taken after widsr consultation with politizal
parties. —r - 5
o

Attt et






SOty
o | GOVERNMENT OF INDIA . /)/;y pof1e — 11
L MINISTRY OF LAW AND JUSTICE -

: LOK SABHA

| STARRED QUESTION NO: 362

. ANSWERED ON: 20.08.2004

i METHOD OF EXECUTION OF DEATH SENTENCE
| RATTAN SINGH AINALA |

| DALPAT SINGH PARASTE

Wil the Migister of

be pleased to state:-
LAW AND JUSTICE

(a) Whether the Law Comimission has completed its study on the method of execution of death
senfence; '

(b) if so, the details thereof;

l {c) Whether it has been circulated to all concerned Bar Councils, leading lawyers for inviting their
views on it;

{d) if so, the views expresseﬂ by them; and

{¢) The steps taken by the Government thereon?

ANSWER
MINISTER OF LAw & JUSTICE (SHRI H.R. BHARDWAI)

] (a) to (d): Yes, Sir. The Law Commission of India has completed its study and submitted its 187th
Report on "Mode of Execution of Death Sentence and Incidental Matters’. The Law Commission
made extensive consultations with eminent Advocates, Judges, Medical Practitioners, etc. before
making the recommendations. The Report was laid on the Table of Lok Sabha on 9.7.2004 and on the
Table of Rajya Sabha on 12.7.2004. In this Report, the Law Commission has recommended that:

(Dihe alternate mode of execution of death sentence should be by administering lethal injection:

(i)before passing final order as to the mode of execution of death sentence, the Court should hear the
accased on that question; -

(iii)A statutory right of appeal to the Supreme Court be provided against the judgment of High court
confirming or awarding death penalty; and

(iv)This appeal should be heard by a Bench consisting of atleast five Judges of the Supreme Court,

(2)The Report of the Law Commission has aJready been forwarded to the Ministry of Home Affairs
for fusther action.







(Q. 362)

5. TerT Rig IEIT : U ARG, UE A Sg Hgcaul ¥ T 4E WA

Tirere 3o Y RPEE H AT A E?

SHRI H.R. BHARDWAJ: Sir, this is ‘a matter where the report is under

—

examirwwt the Action Taken Report on this subject, we will get
—_— -

e -—
back to the House.

&Y. Tt g STl @ Ig AT Sl 3N &1 Assemblies of the States, social

organisations and women organisations must be taken info confidence before
any report is submitted and then they should come to the Parliament.

SHRI H.R. BHARDWAJ: Sir, | agree that this is an important'maﬁer and that
death penalty is @ maiter which has to be discussed widely because the

* philosophy of awarding death penalty is under attack from various organisations,

particularly Amnesty International. But as you know, in Bachan Singh's case, the
Supreme Court in the early '80s, and thereafter in other matiers also, upheld the
validity of the death sentence.

‘Nonetheiess. the social conditions of a country determine the penalty to
be awarded for heinous ctimes. We are now requesting the Home Ministry fo go

into the details of this recommendation of the Law Commission and then a
decision will be taken,
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SHRI H.R. BHARDWAJ: Sir, | have already submitted that this is a recent report
of the Law Commission, particularly on the mode of execution of death sentence.

But as far as the other part of it is concerned, whether death senience should be

kept in the statute or abolished from the statute, it is a different queétion. Both

|
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these issues are undergoing a lot of discussions. After the nation makes up its
mind, Parliament will have the authority to abolish this mode of death penaity or
any other mode of death penalty. Right now, there is a death sentence to be
executed by hanging.
SHRI ADHIR CHOWDHURY : It is shuddering to note that the. person, who has
been awarded execution by Judiciary, knows the exact time and date of his
death. However, the views of Judiciary differ frofn one case to another, when the
crime seems to be the same.

Sir, this is the land of Gautam Buddha, Mahavira and Mahatma Gandhi.
This is the land which has preached love and compassion for centuries. So, |
think, whatever modes of death ipenalty may be there, this country cannot
support it.

A few days ago, one execution took place in Kolkata which created
sensation among the psyche of people.
MR. SPEAKER: What is your question?
SHRI ADHIR CHOWDHURY : Already, Sir, the psyche of children have been
affected in such a way that, yesterday, in West Bengal children were mocking
execution in a playful manner and one child was gasping for life.
MR. SPEAKER: They are also following the Spiderman!

Please put your question. ‘ ' _
SHRI ADHIR CHOWDHURY : Sir | would like to know whether the psyche of
children and people have even been studied. | am praying for the abolition of
death penalty because this country cannot support it.
MR. SPEAKER: There is no question. Mr. Minister, you need not answer it.

Shri Chowdhary, you are only praying. There is no question. Please pui a

question.



SHRI ADHIR CHOWDHURY : Sir, | have put a specific question. What is the
impact of death penalty on the psyche of children? | would like to know whether
it has been assessed. !t is because law with a human face must be thers,

SHRI H.R. BHARDWAJ: Sir, you are vety weli aware that there are two |mportant
cases, both from Punjab, which have been decided by the Supreme Court. The
first was Bachan Singh's case in which we went into the constitutionality of the
death penalty. Later on, after two or three years, we had Machhi Singh's case
which was argued and broad guidelines were laid as to in which cases death
penally should be awarded. Thereafter, the statute was amended, nameiy,
Section 354 (5) of the Code of Crimina! Procedure, where a right was given to
the accused to be heard purely on the guestion of sentence. After this filtration,
the court even now insists that it should be in the rarest of rare cases whers
death penalty should be imposed. Nonetheless, beyond that, the society can
discuss this issue .and prepare itself for any change.

DR. RAM CHANDRA DOME : Mr. Speaker, Sir; | have nothing against our Apex
Court. In the recent past, for two similar nature of crimes, namely, murder and
rape, the same Apex Court awarded and approved death sentence in one case
and life-term imprisonment in the other case. So, it is very difficult for people to
be convinced about the distinction between the two modes of punishments.

MR. SPEAKER: Put your question.

DR. RAM CHANDRA DOME : So, my pointed supplementary is this. | would like
to know whether the Government s considering replacing death sentence with
iife imprisonment.

Sir, part 'b' of my supplementary question is this. In this case, the Law
Commission has recommended for changing the mode of death sentence. In the
present law in our country, 'EUTHANESIA' is not permissible and the existing
medical ethics prescribed by the Medical Council of india, do not permit killing of
anyone by administering lethal drugs, even in the case of very painful diseases.
Therefore, doctors are for giving life to people and not death.

MR. SPEAKER; You want to know whether that method wifi be adopted or not.
DR. RAM CHANDRA DOME : Therefore, my question is . {Interruptions)
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MR. SPEAKER: You have already put your question.

DR. RAM CHANDRA DOME : Who will execute the alternate mode of axecution
of death sentence?

MR. SPEAKER: There are good doctors to do that.

SHRI H.R. BHARDWAJ: Sir, | have submitted that this matter falls within the
allocation of business of the Home Ministry. 1 have forwarded the Report of the
Law -Commission. The moment they give their views, we will come back to the
Parliament.

MR. SPEAKER: Since this is relating to the Law Commission, quesﬂons are put
to you.

SHR! H.R. BHARDWAL: | have no problem. | will answer them,
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?
MR. SPEAKER: | do not know what the Law Commission can do. The question
is, whether the Law Minister can do something.

SHRI'H.R. BHARDWAJ: | am not sure what | can do to r-eply.' But | can make a
submission to the House that everything depends upon the view the Pariiament
takes. There is a procedure. All Reports are laid on the Table of the House.
Any law that we change and any amendment to the present position of law will
have to be discussed there and then we can discuss it threadbare.
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MR. SPEAKER: Hon. Members, the hon. Minister has said that it is a matter
entirely for the Home Ministry ultimately to take a decision. Therefore, you
should address the guestion to the Home Ministry instead of putting the same
guestion again and again.
Now, next Question.
. (Inferruptions)
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MR. SPEAKER: Now, Question No. 363, Shri Sriniwas Patit - Not present.
Question No. 364 - Dr. Rajesh Mishra.






el TE

- ’ e ad—— e s ST
e ~28 7 e : 4

I
§ o f 4 s
i p F.* y - ! ! i et
— SV I T “i of f . o/ 2; ?/( .
nt= . - _)J‘,nL = ./j;.j, b e oy fi / {/ 7 :
1244 008,
{iiii) Re: Th

Fitle: Public resentment due to merger of Regional Office of Allahabad Bank, Darbhanga with the
regional oifice of the Rank at Muzaifarpur, Bihar.

sf) e AT aed (SER) | ITE IS, # dr e o ey T @ &N
R 1 S SE W T g ar-sure et 3 e ¥ 50 Rrefie fiew
i yRvies oo FER @ el &1 g e v S el 16 I W g
f‘[ﬁﬁﬁmﬂﬁﬂﬂﬁﬁmq&%l%mﬂhﬂﬂ#%{fﬁwﬁﬂ Rror §1 11 Rralt & =
.a';'ntf-f"'qeﬁi'ﬁﬁﬁm@*ﬁmﬁaﬁ?ﬁ?ﬁﬁﬁﬁ%mmﬁﬁﬁﬁﬁﬁqﬁaﬁ
3 yareE o @ gEred 1 5l

T RIS, TETEES Ge NI 9 AR i T Ot B O WY, S e
ey v v e e o R 81 i

e, 6 Sl gut Sea A W 3 5 e A g i § erlifes aveT weY
o i e fa e e e e, e gd oo gfemr @, e @
IR A R &1 awl G el de, dop 5 ol dm anwps fer it a1
wr-aos G erilenr Weny win &Y W § AR ¥ weES o5 A STETTE SO
S T aee TR o £ s weR € i, afcarg R G gol At
Senpi T ST KT A, e e g & A fa-mend @ gfe ¥ g8 T
wor 4 & ot o of) e Giamy, B P A GG S wed 21 orer: § WG
for welt ot & Froes e ?n*afnaj%wwﬁsﬁrﬁrﬂﬁﬁiﬁ?ﬁ%mwmﬁ
e 71 o W adt Wy Re & i 6 RS T, ST 750 fpairiieT gl
e ) ST T, S o o R S B, WET T B | g & ey
& g ySy Y & @ T B 3 8 anmey e ¥ forr 9 o @ A
g ¢ Tooe i T @ S cpTeiTEr, XU Y T W@ WY, e € w1 =6l
ot Py wrwee @, fam Wl R

FHE MINISTER OF FINANGE (SHRI P. CHIDAMBARAM) Sir, et the  /
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GOVERNMENT OF INDIA
MINISTRY OF HOME AFFAIRS
LOK SABHA UNSTARRED QUESTIONNO. 337
ANSWERED ON 26.07.2005
Armed Forces (Special Powers) et

337. SHRISUGRIB SINGH:
SHRIKISHANBHAIV. PATEL.:
SHRISURAVARAM SUDHAKAR REDDY:
SHRIC.K. CHANDRAPPAN:

Will the Minister of HOME AFFAIRS be pleased to state:

(a} whethier a Commitiee was set up 1o review the Armed Forces (Special
Powerst Act;

(b} if so, the composition and terrns of reference thereof and the circumstances
leading to its constitution;

(c) whether the main Committee has since submitted its report;
(d} if so, the main observations and recommendations thereof; and
{e) the action so far taken by the Government thereon?

ANSWER

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI S REGUPATHY): (a) Yes, Sir.

(h) The Committee to review the provisions of the Armed Forces (Special
Powers) Act, 1938 was headed by Justice B.P. Jeevan Reddy. The other Members
WETC:

(1) D S.B. Nakade, former Vice-Chancellorand Jurist;
(2)  ShriP.P. Shrivastav, former Special Secretary, Ministry of Home Affairs;

{3} Lt Gen. {Retd.} V.R. Raghavan, former Director General Military
Operations; and

(4)  Shei Sanjoy Tfazarika, journalist,
The terms ol reference of the Commitiee were as follows:

() To amend the provisions of the Act to bring them in coensonance
wilh the vbhigations of the Government towards protection of Human
Rights: or

{1 To replace the Act by a more human Act; or
gity  To recommend such other legislutive measure as may be found,
appropriale,

Commities was sei up following demands made by the general public and the
civil groups for the review of the provisions of ithe Armed Forces (Special Powers)
Act, 1938

{¢) Yes, Mudam,

{d) & () e recenumendations of the Committee are being considered by
different Ministries concerned with the subject.
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TQ BE ANSWERED ON THE ™ AUGUST. 2008

Ingtitution of CDS
SHRI D.P. SAROI

Will the Minister of DEFENCE Y&l #isft
e pleased to state:

() whether the Government has taken any decision on the institution of Chief of Defense
Staff (CDS);

(b) ifso, the details thereof; and
{¢}  ifnot, the time by which the decision is expected to be taken in the matter?

A NS WER
MINISTER OF DEFENCE (SHRI PRANAB MUKHERJEL)
wa At  sft wora TSl )

(@& () A Group of Ministers (GoM) was constituted on 17" April 2000 to review the
national security system in its entirety. The GoM in their Report on ‘Reforming the National
Security System®, inter alia recommended the establishment of the Chief of Defence Staff

(CDS) ions made in the. Report of the GoM were approved b the
Government on Ma

001 with the modification that a view on the recommendation relating

y 11,2
10 the the CDS will be talcen after congultation with political parties. )

(&)  Further discussions including & detailed examination of pros and cons of the proposal ane ¢

considered necessary before the formulation of Government's views on the subject. A decision

regavding appointment of the CDS can be faken only afier wider consultation with vasions :

political parties. ' 1 | :
h
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S AR CK. CI-IANDRAPPAN The President should have seen these realities. .
(Im’err -uptions) Land reforms in the States of Madhya Pradesh and Andhra

Pradesh; less we speak about it is better. Your land reform is 2 eye wash, It is not
2 land reform. All the studies made about the land reforms in India admit that the
land reform has been meanmgfully done to create a new life for fhe common

people only by the Left-ruled States.. (Interruptions) 1 do not want your certificate
but that is the reality.

MR. DEPUTY-SPEAKER: Only Shri Chandrappan's statement wﬁl go on record.
(Interruptions)™ .

MR, DEPUTY-SPEAKER: Shri Chandrappan, address the Chair and not any

individual. This is not the proper way. '

SHRI C.K. CHANDRAPPAN : Mr. Deputy-Speaker, Sir, I will only look at you.
Mﬂﬂﬂ'ﬁ\ﬂ mmﬁtﬁ@vﬁa‘rﬁﬁﬂﬂtﬁaﬁeﬁm

| SHRI CK. CHANDRAPPAN- : This is the problem. Why in the Human
~ Development [ndex, our position has come down from 124 to 1277 Tt is bevause
of these realitics about which the President did not speak a single word. Land
reforms could have been a single measure by whigh big changes in the country

would have taken place, about which he was silent. Shrimati Sonia Gandhi is
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bere. Iam happy. Sir, 50 per cent of the Indian Population would have beey
happy if our President would have made 4 categorioal statement that we will bring
the Bill for one-third Teservation for women in Parliament and (he State
Assemblies in this Session. Did he do 507 He did not do so. He made a very
enigmatic statement. He gajd they will try to do that, We were hearing that. Thig
side, the NDA people were trying to do that. Now you are also saying that yoy
will try to do that, Let us come {o a position. Let ug take risk. You introduge a
Bill and see who are against women, If you do not take the risk, if you do not
introduce the Bili, if you sing only the song: "We will try, we will try, we shall

* Not Recorded,
overcome”, you will never overcome that. Let us not sing the song "We- shall
overcome". If you want to get the support of half of the Popuiation in the country,
that single act of ydurs would have made a difference. The President did not say
anything, He said: "We wil] fry." We are tired of hearing that we shall try. There
is another side of the picture. Wﬁcn you speak about the economi dev.elopment,
you see what is the plight of the common pgople? There is another thing. The
. annual income of 50,000 families in Indig is Rs. 5 crore cach.
' Another five thousand families have been added to that, There are 50,000
affluent families and another five thousand families have been added to that,
Thirteen new billionaires have been created in India during this period. Does it
mean that poverty alleviation is taking place or does it mean that our econémic
policies are creating millionaires? Another thing is that they are taxed with a very
soft attitude. The tax net is widened, That means, more people should be taxed
but more rich people are spared. The reality of the situation today is that India is
the least taxed country. That situation should 80. Otherwise you will make the
| poor man to feel the crunch of all the taxes. You will say that there is 10 money
for devclopment‘ programmes. You have got a much ttumpeted programme,

Bharat Nirman. Last year, the President said in his Address that we have the
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Bharat Nirman programme. Thereafter, Shri Chidambaram came and said here in
his Budget that we are implementing the Bharat Nirman programme, 1 would
have liked to hear from the President to what extent that implementation toolc
plage. One yoar has passed. You have only five years not 30 years. The President
did not mention about it. He only said that Bharat Nirman is still there. How long
will we hear this? Every year you will come and say: "Bharat Nirman is there."
The Government is 10t seriously trying 10 implement it. That is our charge.

Sir, there is another thing, which 1 would like to say, that the workers
especially the most downtrodden people, the agricultural workers are in the
unotganized sector. The UPA Common Minimum Programime is there. It says
that our focus would ‘.ch to give such guarantees and that 90 per cent of the
population or 93 per cent of the workforce would be given a betier treatment.
Have you spared 8 single second for that? Sir, these people promised that. Did
fhey bring an enactment for deciding the minimum wage of the agricultural
workers? That is a promise given in the Common Minimum Programme. They
nave not done it so far. They say, mWe shall overcome.” But so far they have not
done it. So, you did not try to do that. On the contrary, you are trying to do things

. {Interruptions)

QHRI BIFOY HANDIQUE : A Bill on the unorganised workers may be coming m

thts Session. It is in the process. . . (Interruptions)

SHRI CK. CHANDRAPPAN : The President should have mentloned about this in

his Address. You are not the President. 1 am debating the TPresident’s Address.
{Interruptions)

SURI BIJOY HANDIQUE: If you come to me,

1 will show you the' document. .
{Inferruptions)

SHRL C.K. CHANDRAPPAN : If you are bringing it, then that is very good
(nterruptions)

SHRT BOY HANDIQUE: This Bill on the unor rganised workers may come in

this Session. . (fnterruptions)
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SHRI AJOy CHAKRABORTY (BASIRHAT): Not 4 single word fag pesg
mentioned in the President's Address, . (b::emy;ﬁon.r) |

SHRICK. CHANDRAPPAN * T am extre
a statement. Cap | take it ag ap gssurance?

mely happy that the Minjster has made
(!f;zerijtfon.s-)

SHRI BUOY HANDIQUE: It is iy the process. If possible we are trying 1o

. - iy ey i i

WI rtroduce the E!Hﬁlﬁh{g Sessz_gll.‘ . (Interrfwrions)

SHRICK. CHANDRAPPAN . Why are you sliding back? voy said that the Bjj|
is COminig in thig Session, We welcome that, ({ntermpﬁoml)

It may come anytime now, maybe in

i

( irr&er'rupa'uns)

SHRI ¢k CEMNDRAPPAN : Even then [ ap happy. In one second, he hig
slided thrice, He said: "The Bill is coming.” Then he said: "It is in the process,"

Now he says: " may come," (Inzermpu'ans)
" SHR! BLIOY HANDIQUE: | spid: "The Bili may come in the Second half of the

Scssion, " It might come, . (Imermpﬁmzs)
SHRIC K, CHANDRAPPAN - Very good,

Ay b s

! congratulate you,
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GOVERNMENT OF INDIA
MINISTRY OF HOMEAFFAIRS
LOK SABHA UNSTARRED QUESTIONNO, 274
ANSWERED ON21.02.2006

AFSP (Act)
274. SHRI GURUDAS DASGUPTA:
Wiil the Minister of HOME AFFAIRS be pleased to state:

() whether a Committee beaded by Justice {Retd. } B.P. Jeevan Reddy to look
into the demand tor repealing the Armed Forces (Special Powers) Act has submitted
its report

(b il so, the details and the main recommendations of the said Committee;
and

tey the details of the action so far taken on such recommendations?
ANSWER

TIIE MINISTER OF STATE TN THE MINISTRY OF HOME AFFAIRS
(SHR1S. REGUPATHY: (a}, (b) and (¢} The Committee constituted by Ministry of
Tleme Affuirs o review the Armed Forces (Special Powers) Act, 1958 agamended in
1972 has submitted its report to Ministry of Home Attairs an 06.06.2003. The
recomniendations ol the Committee contained in its report are being examined and
a decision in Lhe maiter is yet to be taken,
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GOVERNMENT-OF INDIA
VINISTRY OF LAW & JUSTICE
(DEPARTMENT OF JUSTICE)

LOK SABHA

STARRED QUESTION NO. 191

TO BE ANSWERED ON FRIDAY, THE P YARCH, 2006

. Pending Court Cases

4191, SHRI TATHAGATA SATPATHY: |
SHRI CHANDRA BHUSHAN SINGEH:

Wil the Minister of LAW AND JUSTICE be pleased to state:

(d) whether a large aumber of civil, criminal and other cases are pending
in Supreme Court and various High Coutts;
on of pendency-wise;

() ifso, the details thereof State-wise and durati

(¢) ihe steps being taken by the Government 1o fill up the vacant posts of
jndges and for speedy disposal of long pending cases in courts;
enactment of legislation

(d) whether the Law Commission has suggested
of frivolous and vexatious litigations in courts and to ensure

io prevent filing
nding cases; and

speedy disposal of other pe

(e) if so, the details ?harecf alongwith the reaction of the Government

thereto?
ANSWER
MINISTER OF LAW AND JUSTICE
(SERI H. K. BHARDWAJ)
(8)io(e) A statement ig enclosed



-
ey

STATEMENT IN REPLY TO LOK SABHA STARRED QUESTION No 191 FOR
332006 : .

(@) & (b)  Two Statements showing the desired information are enclosed
a8 Annexe-1 & Annexe-2. :

() The judge strength of the High Courts is reviewed every three
years. The next review of judge strength is due in 2006 for which action has
already been initiated. The Government has been requesting the Chief
Justices of the High Courts, Chief Ministers and the Governors of the States,
from time to time, to initiate proposals for filling up of the present and
anticipated vacancies during the next six months. The Central Government
has also been periodically requesting the State Governments to fill up the
vacancies in the subordinate judiciary. X -

In order to reduce pendency of cases Government has initiated a
number of measures which include, timely filling the vacancies of judges,
increasing the judge strength, grouping of cases, involving common question
of law, constitution of specialized benches, organizing Lok Adalats at
regular intervals encoutaging alternative modes of dispute resolution like
hegotiation, mediation and arbitration, and setting up of special tribunals like
Central Administrative Tribunals, State Administrative Tribunals, Income
Tax Appellate Tribunals, Family Courts and Labour courts, The Government
hag extended the texm of existing 1562 Fast Track Courts for another five
years i.e. upto 31.3.2010 for clearing huge pendency of cases at District
level, ' '

(d}) & (e) The Law commission in its 192" Report on ‘Prevention of
vexatious litigation' has made some suggestions regarding enactment of
legislation to prevent filing of frivolous and vexatious litigations in courts.
These recommendations “are under ‘examination in consultation with the

concerned authorities,
e
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Annexe - 1

ST ATEMENT IN REPLY TOT.OK SABHA STARRED QUESTION
No 191 FOR 3:3.2006

vetail of civil & exi

minal cases pendi | eme h Courts

FL Name of the Court Civil Grimina) Total =3
No Ason |cases cases |

|| Supreme Court | - 93.11.05|. 28276 5350 | 33635
Sl | Name of the ¥igh | - Givil Criminal Total

No Court Ason |cases cases _

1 |Allahabad 30.6.05| . 551830 187151 738781
PR 1 30605 137666 17479 155145
3 |Bombay T 30605| 296888 49084 345042
i [Calcutta 31.12.04] 212448 40270 252718
5 |Demi 30.6.05 84302, 12913 77215
6  (Gujarat 31.12.04 113505 25962 139467
9 IGauhati 10.6.05| | 51531 7061 58592
i |HP. 30.6.05 18160 5018 24078|
0 Jammu & Kashmir 30.6.05 41022 2729 43751
10 [Kamataka 30.605| 75948 11176 | - 87124
11 |[Kerala ' 30.605| 116088 22824 138912
12 Madras 30.6.05 272494 16871 280365
13 MR 30.6.05 141475 60427 201902
14 [Orissa 30.6.05 176708 16854 193562
15 |Patne 30.6.05 69012 24784 93796
o PaymEien 30.6.05| 195321 43203 238614
17 [Rejasthan 30.6.05 154314 44930 199244 |
16 |Sikkim 30.6.05 70 8 78|
19" [Uttavanchal 30.6.05 30446 6548 369%
20 |Chatisgarh 30.6.05 45752 22855 68607
1 - |Tharihand 30.6.05 23199 17432 | 40631|
[ [Total 2787979] 606539 3424518 |




STATEMENT IN REPLY TO LOK SABHA ST
No 191 FOR 3.3.2006

Detail

Annexe - 2

ARRED QUESTION

(81 TVear Supreme Court | High Courts
Ne | ending on Pendency Pendency
31%Dec |-
L -1 2000 22,145 28,86,839
2. 2001 22,722 30,56,614
3. 2002 24,335 31,87,527
4. 2003 26,750 32,39,295
5. 2004 30,151 33.79,033
6. . | 2005 33,635 34,2518
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GOVERNMENT QF INDIA

MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
(DEPARTMENT OF PERSONNEL AND TRAINING)

LOK SABHA

UNSTARRED QUESTION NO. 275

(TO BE ANSWERED ON 26.7.2006)

278 DR, CHINTA MOHAN:
‘SHR1 CHANDRA MANI TRIPATHY:
SHRI KIRTI VARDHAN SINGH:
PROK, VIIAY KUMAR MALHOTRA:
SHRI RAMII LAL SUMAN:
SHRI EKNATH M. GAIKWAD:
SHRI M. RAJA MOHAN REDDY:

Will the PRIME MINISTER be pleased to state:

()  whether the Second Administrative Reform Commission headed by Shri
Veerappis Moily has submitied its report to the Government as reported in the Hindi daily
Navbharat Times dated June [0, 20006

(h) il 50, the details of the recommendations made by the Commission;

(<) whether the Commission has recommended for the abolition of the Official
Secrels Act, 1923;

(«h il 8o, the reaction of the Government thereto; and

(©) the sieps taken/proposed (o be taken by the Government to implement the
recomimendations?

ANSWER

MINISTER  OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND MINISTER QF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS.(SHRI SURESH PACHOURY)

() 1o (e): wdminimmlivc Reformn Commission has submitied its first report
Mﬂ ln- Informution-Master key 1o Good Governange® off 9/6/2006, which is
UH{IUT examinalion, i S e e e s ———e e i

T R

IEI————— e e
s

e e ol ol ol ol






Home

Mambars | Businese | Quaations | Dehatos | Leglstation | Gommittoes | 9seratarizt, Libiy

GOVERMMENT OF TNDEA
MINISTRY OF DEFENCE
LOK SABHA
STARRED QUESTION NO 258
ANSWERED ON  10,08.2006

APPOINTMENT OF CHIEF OF DEFENCE STAFF
286 . Shwl PANKAT CHAURHARY

ENIARAPL VERFARNATIDL

Will ghe Minister of DEFENCE be pleasad to statai-

{a) whether the Government has talen any dacision ragarding appolntment of Chief of Defuncs
Stafi

(o} I vy the details thereof; and

f) i moty the tinie by which 2 final decision is likely t» be talen ln this regard?
ANSWER

MIMESTER OF DEFENCE (SHRT PRANAB MUKHERIEE)

{a) Wo, sir. The matier is under consideration. L
s e
{b) Pozs not arisa. !

(e} As the Issuas Involved in the appointiment of Chief of Defence Staff are complex and sensitiva
In natare, a process of consultatlon with various political partles has been Initiated with o view
af having wider consultation, In view of the above, no time limlt for taking & decision in the
matier can he specified at this stage.
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GOVERNMENT OF INDIA
MINISTRY OF CHEMICALS & FERTILIZERS
DEPARTMENT OF CHEMICALS & PETROCHEMICALS
LOK. SABHA UNSTARRED QUESTIONNO. 350

ANSWERED ON 21,08.2006
Assistance to Public Sector Undertakings

#350. SHRI RAJNARAYAN BUDHOLIA:
SHRTBRAJA KISHORE TRIPATHY:

Will the Minister of CHEMICALS AND FERTILIZERS be pleased to state:

(a) the assistance provided to the Public Sector Undertakings (PSUs) in
Pharmaceutical and Fertilizer Sectors during the last three years and the current
financial year;

{b) the detaily ol the profit making PSUs in the suid sectors alongwith the
profit earned during the said period; and

(c) the steps taken to improve the performance of the less making PSUs and
revive the sick ones in those sectors?

THE MINISTER OF CHEMICALS AND FERTILIZERS AND MINISTER OF
STEEL (SHRIRAM VILAS PASWAN): (a) The assistance provided to the Public
Sector Undertakings in Phurmaceutical Sector during the last three years and the
current financial year are us ander:—

Sl No.  Name of PSU Financia! Assistance {Rs.in crores)
2003-04 20004-035 200353-06 2006-07
Plan  Nan- Pian Non- Plan Mon- Plun Non-
Plan Pian Flan Plun
I.  Himdustan 2.4 6.94 2.77 4.50 3.00  27.30 —  44.00#
Antibiotics Limited
(HAL)
2. Beagal Chemicals 5.00 — 4.64 — 4,12 561 3.50 —_

& Pharmaceuticals

Limited (BCPL)
Indian Drugs & —  2.9203 — — — 7.00

Pharmaceulicals

Limited (1DVE)

Ll

4. Buenga! Invmunity — 437575 — — — 1000 — —_
Limited {B11)
3, Smith Stanistreet — 23,8504 — 250 —_ — — —

Pharmaceiticals
Limited (SSPL})

#Releascd 1o meet expenditure on VRS & other expenditure as per the provisions of
rebabilitation scheme approved by the Government.

-
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The details of the assistance provided to public sector undertakings in the
fertilizer sector during the last three years and in the current financial year are as
under—

SE No. Name of PSU Assistance Given during (Rs. in crores)
2003-04 2004-05 2005-06 2006-07

12 3 4 5 6

. Madias Plua: 1400 Plan: 11.93 Plan: 9.49 Plan: Nil
Ferlilizers Nan-Pian: 7.44 Mon-Plan: Nil  Non-Flan: Nil Non-Plan Nil
Linited Cthers: Cthers: Mil Others: Nil Gthers: Mil
(MFL}

{i} Waiver of interest
on GO loan as on
31.3.2003,

(i1} Reduction in
interest [rom 15.1%
o 7% on Gol loan
{we.fo 1.4.2003).

2. Fertilizers & Plan: 17.26 Plan: 10.14 Plan: 40.00 Plan: Nil
Chemicals Non—: 60.00 Others:Nil Non-Plun: Nil Non-Plan: Wil
Trevancore (i) Waiver of il Others: Others: Wil
Limited outslanding (i} Waiver of
(FACT:} interest {Rs.87.80 cr.) outslanding interest

on Go! loan alongwith
waiver of penal
interestfor past defanlis
upte 31.3.2003.

{1i} Moratocium on
repavment or principal on

Gol loun upto 31.3.2004.

(iii} Reduetion in

tnlerest rate to 7%

frotn the existing rates
ringing from 13.50% o 165%.
(tv) Deferment of intersst
pavimenl on outstanding

Gal luan as on 31.3.2003,

ag on 31.3.05
(Ks. 85.77 crores)
along with penal interest.

(1i) Conversion of

50% of Gol Joan of

Rs. 348.60) crore into

equity capital (Rs. 292.30 er.)

(i) Write off of non-

plan loan of Rs. 60

crores, given for

Volunlary Retiremenl Scheme,
{1v) Write off of

balance outsiunding

Gul loan of Rs, 232,30

upty 31.3.2004 deferred crore.
inlerest converted into lgan
on 31.3.2004.

3. Brubhmapuirs Plan: 131.30 Plan: Nil Plan: 35.34 Nil
Valley Nun-Plan: 35.73 Morn-Plan: Non-Plan: 41.15
Fertibizer nhers: Nil H0.00 others:

Corporation Others: 4.43 Equity: 2.15
Lunited (BYFRCL) (Equity Assistance}
4. Projecls and  Plan: (L25 Nil Nil Nil

Develupment
Todia Limited

SueTFlan:
Ohers:
Eguity: 25.00
Nun-cush: 135,18

136.51







i 2 3 4 5 ]

5. FCT Aravali Nl Nil Nil Nil
Gypsum &
Mincruls India

{FAGMIL)

G. Plan: Nil Nil Nil Nil
Num-Plan 20,48
Others: Wil
7. Ferlilizer Nan-Plan: 4.49 Nil Nen-Plan 16.00 Nil
Corporativn
ol Todia LLd.
{FCIL)

§.  Rushtriva Nil Nii Nil Mil
Chemicals &
Fertilizers Lid,

(RCFL)
9. Nabuwnal Nil Nil Nil Nil
Feelillzers

Lid. (NFL)

1), Hindustan Non-Plun: 4,85 Nil Nil Nil
Fertilizers
Corporation
Lud (HFCL)

(b) In the Pharmaceutical Sector, two companies namely Rajasthan Drugs &
Pharmaceuticals Limited (RDPL). Jaipur, and Karnataka Antibiotics Pharmaceuticals
Limited (KAPL). Bangalore, Joint Veniure companies IDPL and HAL respectively,

are profit making. The profit earned by these PSUs during the said period is as
under;—

S No. Nume of PsU Profit carned during {(Rs. in crores)
2pui-u4 2004-05 2005-06 2006-07
Ist guarter
1 2 3 4 5 G
1. RDPL 1,18% 0.67* 2.55% 0.40 (Provisional)
{Unaudited}
2. KAPL 4.36% 532 5.57* 1.30 (Provisional)

*Prolit before Lix.

Apartirom this, one CPSU namely BCPL carned profit in the year 2003-04 of
Rs. 7.95 crores. In the year 2005-06 it has projected a profit of Rs. 0.10 crore

{provisional). In the Fertilizer sector, the datails of profit made by. PSUs are as
under:

24






SENo. Mume of 1PSU Profit earned during (Rs. in croves)

2003-04 2004-05 2005-06 2006-07
(Ist Quarter)
. Fertilizers & — — 235,65
Chemicals
Travancore
Limited (FACT)

2. Brahimaputra — 22.54 —
Valley
Ferlitizer
Corporation
Limiled
(BVFCL)

3. Projects and 8.a9 1006 1064 257
Development India
Limited

4. FCTAravali Gypsum 2.832* 6.56% : G.85% 403
and Minerals India
Ltd, (FAGMIL)

5 Rashiriys Chemicals 257.13% 212.59% 215.a67* 746
& Tiertilizers Lid.
RCIFLY

6 National Fertilizers 11910+ 214 54% 179,29% 24.66
Ll (NFFL)

“Profits belvee Tux foss,

Steps hiwve been initiated 1o revive sick Pharma CPSEs on 9.3.2006. Government
has approved the revival plan of HAL. Revival plan of BCPL has been sent to the
BRPSE for its recommendations, The draft revival plan of IDPL is bein g considered
and would be placed before the BRPSE shortly.

In order to improve performance of the sick Pharma Central Public Sector
Enterprises (CPSEs), Government has decided to grant purchase preference o
102 drugs/phurmaccuticals manufactural by Pharma CPSEs and their subsidiaries
by Departments, CPSEs, Autonomous bodies ete, of the Central Government at
NPPA approved/eertified rates minus discount up to 35%. Instructions in this
regard have since been issued on 7,8.2006.

The company-wise details of Fertilizer units are as under:

L. Mudras Fertilizers Limited (MFL): The possibilities of financial
restructuring of the company or formation of u Joint Venture with some
other prolit making fertilizer PSU. are being explored.

Fertilizers & Chemicals Travancore Uimited (FACT}: The Government, on
34.3.2006, hus implemented a financial restrucluring proposal in respect

i~
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1

of the company. Further, the possibility of mesger the company some
profit making PSU or making it a subsidiary of such PSU is being ex-
plored.

HFCL, FCIL, PPCL: The revival of these companies is under consideration
ol the Government.

RCF, NFL, PDIL & FATMIL: Not applicuble, as these are profit making
companies.
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GOVERNMENT OF INDIA
MINIETRY OF HOME AFFAIRS

LOK SABHA
UNSTARRED QUESTION NO.2868
TO BY ANSWERED ON THE 22%  AUGUST, 2006/ SRAVANA 31, 1928 (SAKA)

SRR PORCE SPRCIAL POWER ACT

2860, DR, THOKCHOM MEINYA:

Will the Minister of HORME AFFAIRE be pleased to state:

{2) the details of the reconmmendations made by Justice(Retd,) B.P. Jeevan Reddy Review '
Lommittes Report on the Avmed Forces Special Power Act (1958);

(%) whether the CGovernment bas taken a final deeision on the recommendations of said
sominitiees;

¢} i 50, the details of action so far taken in this regard; and

fuy if not, the tme by which the Government will finalise the action on ihese
recoramondations?

SNHWER

MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI 8. REGUPATHY)

faj, (b, (&) & {d}: The Commiftes constituted by Ministry of Home Affairs to review
the Armed Forees (Special Powers) Aet, 1938 as amended in 1972 has submitled #s
sport w iviimsicy of Home Affairs on 6/2005. The recommendations of the Cominiites
coniained in its veport are being examined and a decksion in the matfer is vet to be inken, ]

i /
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L ' LOX SABHA
: ' UNSTARRED QUESTION NQO.1 004
. TO BE ANSWERED ON 28.11.2006
v AGRAHAYANA 7, 1928 (SAKA)

Implementation' pf Reservation Palicy

1004. SHRI KISHANBHAIV.PATEL:
SHRY HEMLAL MURMU:
SHRI ADHIR CHOWDHURY:
SHRI BACHI SINGH RAWAT “BACHDA”
SHRI ASADUDDIN OWAISL:
SHRI SUGRIB SINGH;
SHRI PUNNU LAL MOHALE:
SHRI THAWARCHAND GEHLOT:

Wil the Minister of HUMAN RESOURCE DEVELOPMENT
e woew e el be pleased to state:

@  the details of the yeservation provided/being provided in various higher and minority

% educational institutes to each of the reserved category in the country;
| Gl )] whether the Moily Cominitiee set up to prepare a roadmap for implementing quota for
:. N i OBCs in elite central education institutions has presented their Report,

- (¢}  if so, the details thereof;

{d) whether private educationsl institutes have agreed to implement government reservation

policy in their institutes as reported in Hindustan Times dated October 27, 2006;

(e) if so, the details in this regard;

. )] whether these private educational institutes  has placed demand prior to the
1 implementation of government policy;

! {g)  ifso,the details thereof: and

) the reaction of union government oi such demands?

ANSWER

MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SMT. D. PURANDESWARI)

o | s Sl Py wonew # wow w (hewd . gEend)

{a): The present policy of reservation in matters of admission to centrally maintained and

alded institutions such as the Indian Tnstitutes of Technology (IiTs), Indian Institutes of
Management ({IMs) and the Central Univcirsities is limited to 15% seats for the SCs and

' A 2



-2 -

7.5% scats for the STs, subject to candidates meeting the prescribed standards of
eligibility in the respective categories. Minority Educational Institutions established
under Ast.30(1) of the Constitution are exempted from implementing the policy of

reservation of the Govertment,

(b} & (¢ ) The Over Sight Committee constituted to suggest a road-map has

recommended the implementation of 27 percent reservation of seats for OBCs without
any decline in the present level of seats available to the General Category of students in
all the Centrally Aided institutes of Higher Learning at a cost of Rs. 12338.22 crores over

three years beginning from the Academic session in the calender year 2007-2008.

(d) to {h): A proposal in m regard to reservation in unaided educatlonal institutions com zug

“under the purwew of the Central Govemment is under cons:deratlon.

kR
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GOVERNMENT OF INDIA
MINISTRY OF HOME AFFAIRS

LOK SABHA
UNSTARRED QUESTION NO. 1885
Ty Bl A NSWERED (N THE 8% DECEMBER, 2006/ AGRATIAVANA 14, 1928 (SAKA)

ARED AT

1285, DR THOKCHOM MEINYA:
BYIRS PRARODH PANDA:

Will the Minister of THOME AFFAIRS be pleased i state:

{w) the details of recommendations made by the Justice (Retd.) B.F, Jeevan Reddy Committes: on

the Armed Forces (Special Powers) Act, 1958; and

{1} the setion s far wien by the Government thereon?
ANEWIER .
LAINISTER OF STATE IN THE MIMISTRY OF HOME AFFAIRS
PHRT 8, RECATPATHY)
The Conumkitee constituted by Ministry of Tome Affairs to veview the
1958 as amended in 1972 has submitied its veport ic

dations of the Committee contpinec -
i yet fo be taken. k

{1 & (b
Arined Porces (Special Powers) Act,
Ninisty of Heme Adfairs on $.6.2005. The recoruien

i e repart ave hebig exsamined and » deeision in the matter

'r
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GOVERNMENT OF INDIA.
MINISTRY OF COMMUNICATIONS AND INFORMATION TECHNOLOGY
DEPARTMENT OF TELECOMMUNIC ATIONS

LOK SABHA
UNSTARRED QUESTION NO. 2186
TO BE ANSWERED ON 14™ MARCH, 2007

SETTING UP OF RTS iN BORINER ARETAS
2186, SHRI BHUBNESHWAR PRASAD MEHTA:

Will the Minister of COMMUNICATIONS AND INFORMATION TECHNOLOGY be

. nieased to state:

{a)  whether some private mobile phone companies have set up Base Terminal Station (BTE)
close to the border areas by violating the licence policy which is likely to cause security threat;

{b)  if 5o, the details thereof;

(¢) the total number of BTS set up by the various mobile phone companies at sensitive areas
close to the border till date;

(d)  the names and other details of thoss companics, who have set up BTS without taling prior
permission; and

(e)  the oction taken by the Government against these companies?

ANSWER

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AMD
INFORMATION TECHNOLOGY (DR, SHAKEEL AHMAD)

(a) 1o (¢). Seiting up of BTS within 10 Kms of International Border for provision of mobile*
- woevice requived specific permission from Department of Telecommunications (DOT). It
was brought to the notice of DOT that some mobile service providers have sctup their BTS
within 10 Kms of Interational Border for provision of mobile service without speeific
permission. _These cases are being examined as per the terms and conditions of the licence
agreement that exmwmmmwmgmﬁm&fm ?/

* ~Gonditions relating to provision of mobile services in aveas (alling within 10 Kms
 International Border has been relaxed, gsperdetails:given balovr ™

()  There shall be a “No Service Zone” of 500 Meters width along the lnt::rnntionéi
border within Indian territory for wireless/mobile serviee, where the Licensee(s) are
not permitied to provide wireless/mobile service. The Licensee shall use requisite
technology fo ensure thai the signnls become unusable within 500 Meters of
International boundaries and there shall be no wireless/mobile service in the “Mo
Service Lone™.

() The Licensee shall creatc a “Buffer Zone” of 10 Kms width slong the Lins of

" Conirol (LOC), Line of Actual Control (LAC), Akhnoor and Pathanket avens in

Jammu and Kashmir, as applicable, wherein they shall not deploy their Cell
site(E)/BTS(s)/Radio Transmitter(s).

o e e R
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GOVERMMENT OF INDIA : e
MIMISTRY OF CULTURE
LOK SABHA
STARRED QUESTION NO 408
ANSWEREB oN  03.05.2007
FLLEGAL TRAFFICKING N ANTIQUITIES
AOB . Singh Shri Dushyant

Wil ¢he Minister of CULTURE be pleased to state!~

(u) whether the Gove

¢nment iz aware of the increasing illegal grafiicking In antiquities in the
country;

() if 50, the numbar of cases reported during each of the last three y=ars;

(r) the corractive steps heing voken to combat antiquitiss wrafficking;

(e) whether the National Mission on b

Jonuments and Antiquities will be abla to combat the
antiquities tratficking; and

{a) if so, ko what antent 7
ANSWER

MIMISTER FOR CULTURE (SMT. AMBIKA SONE)
{a) to (a) A statamant is laid 0D the tabla of the House.

STATEMENT REFERRED TO TN REPLY TO PART (a) TO {e) OF THE LOK SABHA STARRED QUESTION
NO.408 FOR 03,05.2007 REGARDING ILLEGAL TRAFFICKING IN ANTIQUITIES

{a} & (b) The available data does not intiicate Increasing illegal wratficking in aniquities. The
number of gasas of antiguity thefts reported during the last three years is at Annexurs.

{c) Under the Antiguities and Art Treasures Aet 1072, provisions edst for regulating the trade in "
7 neiguities and for registering specific categories of antiguities. Government is congidering e /
dment of the Act I the provisions more stringent and for providing higher
':gun ishinents for i e A
ndia is Also a signator to the 1970 UNESCO Convention on the Means of Prohibiting and
Preventing the Hiliclt Trafficking in cultural property.
The provision for security at museums and protected monuments has been augmented by
deploying State Police, Private Security Guards and also CISF in selected places, Strict vigil [z

‘also maintained by the Customs Department at all alrports and seaporis and other law enforcing
noancies llke the CBY, DRI and the State Police.

(d) & (e) The MNatlonal Mission on #Monumants and Antiguities would document the antiquities
and prepare & national database, which would help in establishing provenance in the retrieval of
smugyled antiquities The Misslon would also promote public awareness, concern and
participation In gafeguarding of antiquarian wealth. .
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Annexure
Statemient showing the number of thefts of antiquities duri_ng the last three years.
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|| '$.No. | Nameof | Nameof " TDescription | Date of theft t 1 Status of | Remarks |
o i | State \ Monument/ Site ]of the l 5 the Case |
Lo bl | & the District . Objects el K
i 1S il ... ipanampa AR L !
i ! Rajasihan | Charkhamba |2 51.4.2004 " TFIR. 1
ff-\ i | Termple ;Smﬂptures 1I  lodged. i
i | : i | premises at | ]: :
] 1| ; ruined Krishna ‘ ! | :
URRERE. Y WIS _\_Vilas m{*__ ol
i 2 1J&K Bumzuva Cave, ‘ Shiv Linga | 23/24-5-04 | F.LR. | Recoverad
L 0 [ ___| Distt. Anantnag __; of stone lodged _ . . ;
73 Gujarat SunTemple |2 4-8-2004 FIR | Rewvered
: 'h Modhera, Distt. | Fragment lodged. !
i 8 Mehsana lsculpt_ures ; ‘ ! 1
o " 4. 1 Tamil Alalhur, Taluk | Jaina | 6-8-2004 F.LR. ‘ Recovered |
] ! '=_ . Nadu Kulathur DistL. ll mage \ lodged. | :
7 b [ Pudakkoltai RS
"5 |Madnya | Lamji Fort, Distt. }2 5182004 | F.LR. | |
i | Pradesh | Balaghat | Sculptures __llodged. ‘» '
e 6. | Andhra Ruins of buried Bust of 8/9-6-2004 Rl
& " Pradesh Jaina Temple, Jainatirtha- \ lodged. 1
J Denavulapadu | nkara I :
{ ‘l Village, } ‘.l
| ii Jammalamadugu :

! ST { | Mandal i Jeel Skl
A i kust ! Indian Museum, | A stone 29.12.04 ‘] i Case l
i , | Bengal Kolkata, head of = i handed

i : 1 Lord- ‘ over to the

| L e Buddha l 1 EBl
T N
' 1. | Rajasthan | Ancient site T 12-1-2005 F.AR. 1!

i Nagar, Distt. Sculptures lodged. | '.
T Tonk e TN e

1 1 2. | Ch ha’usgarh Centrally Stone 12324605 |F.LR. - | Recovered |
: | Protected Site | image of lodged ] :
= : | Sirpur, Disit. Hariti '
i f. T | Mahasamund otk ] _. {l ;
o 3 TMadhya | Sculpture shed, |9 17-8-05 \ FAR ‘
sl i Pradeah | Karitalai, Distt. | Sandstone | | lodged |
= | oy Kaini. sculptures | il .

o (. 4 Chhatisgarh | Laxman Stone l 13114-10-06 | F.LR. | Recoverer

i; | Temple, Sirpur, | image of | l lodged |

g . Distt, Ananta- |

' Mahasamund | Shesh _L_ O Sl |

i

[}
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i
e T VEAR 2006 e e
L TUteanachal || Cave temple.  Two small size 2042008 TFIRT T
Patal-Bhubneswar | stone images of : perdged
. | Teheit.- Berinag. | Ganesha ’- !
; - Distt. Pithoragarh | (Under worship) ; :
e not so old. S R S
? 2. {Utranchat | Temple premises | 1 Carved- 1819-04-06 | FLR. |
» of the chandpur wooden head of lodged |
Fort, Distt. Kali |
| Chamoi.
i
% | Bihar Fatna State Govt, | 18 Bronze 26-09-2006 T FIR. 17 have
| Musaum sculpluires, todged | been
| | recoversd
i ! and 1is
' stilt to
S R e JJECOYECRY
LA Andirs Shiv Theft of central | 6-10-2006 | F.ILR.
! Pradesh Kodandarama bud portion of | fodged !
: ’ | Swamy Temple, | the inverted | {
[ Vomtimitta Distt. | lotus carved on .
: Kadapa Andhra- | the _ - i :
,' Pradesh " | Kalyanamanda- f
» . . ._.|paceiing ]
| 5 |Rajasthan | Archaeological Wheel and cart | 21-01-2006 | F 1R ;
T F Musewn, frame - lodged |
_ 1 Kalibangan, Distt, |'
P } o Hanurmangarh |
b




- GOVERNMENT OF INDIA /%‘/)ﬂ%@{"-

MINISTRY OF_COWUMCATIONS AND INFORMATION TECHNOLOGY
LOK SABHA
UNETARRED QUESTIONNO; 4628
ANSWERED ON:09.05.2007
GRIEVANCES REDRESSAL MECHANISM BY THE ACGESS PROVIDERS
ASADUDDIN OWAIS!

(@) whether as par the Government's directives all Access Providers have to set upa Consumer

Urievances Redressal Mechanism at the call centre level and aiso an Appellate Authority within
the company; '

() i so, whether the said condition has been complied o by all the Access Providers:
fe! i s, the details thereof and if o, the reasone thersfor;

i) whether with the growing complaints of telecom services and absence of direct complaint ‘and
redressal mechanism for consumers, TRAI proposes to review the TRAI Act and sent a proposal
«© ihe Government in this regard; and

(%) If 80, he response of the Government thereto and the steps taken or proposed to be taken by
ine Governinent to ensure that grievances of the consumers are adhered to promptly?

Will the Minister of COMMUNICATIONS AND INFORMATION TECHNOLOGYbe pleased o
state:-

ANSWER

MINISTER OF THE S8TATE IN THE MINISTRY OF STATE IN THE MINISTRY OF
SOMMUNICATIONS AND INFORMATION TECHNOLOGY (DR. SHAKEEL AHMAD)

i@} Yas, 9ir,

(b) & (e} Yes, Sir. The Aceess Providers have already set up a Gonsumer Grievance Redressal
wechanism ai the Call Centre Level and an Appellate Authority within the company.,

it} & () Telecom Regulatory Authority of India has submitted a consolidated revised proposal

0 Depariment of Telecommunications in February, 2007; 1 Gonsider various amendments in the

TRAL Act, 1007, = i e Y v e o
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GOVERNMENT OF TNDIA
MPLOYMENT

MINISTRY OF LABOUR AND E
LOK SABHA
UNSTARRED QUESTION NG 5296
TO BE ANSWERED ON 14.05.2007
WORKER'™ S BANK

756, SHRT MILIND MURLI DEORA
i+ of LABOUR AND EMPLOYMENT be pleased to sipte:-
{a) =.-'-.-hether' the Government has agreed to consider a suggestion made at the Indian Labour
Conference (ILC) to set up @ *Workers' Bank' where to Employees’ provident Fund (EPF) and
ather deductions of worlkers could be deposited for better returns;
mie by which @ final decision is likely to be taken to set up workers' Bank’; antd

ther PF deposits which can be put In

Sembeatar
e minisie

Wil

‘Workers' Banl' for

if s, the't!
ik lying in the EPF and o

e #5nou

ethar retuimns?

ANSWER
R MINISTRY OF I.ABOLUR

STATE (}NDEPENDENT CHARGE) IN TH
its 178th meeting held on

- UISTER OF THE S
i PMPLOYMIENT (SHRI OSCAR FERNANDES)
5w AT :;;gfﬂ:f’:g@@_l__ﬂoard of Trustees, Employees’ Provident Fund in its 170
2012007 Jggg_g&i”@igi g issue of " Work “io & commifies consttuted 1o exaniine the
.;:_;1.31@1.1_1}‘}{ of giving shftpe to 3 A orkers Capital Trust’ in the Ministry of Labour & Employmefit,”
I
,l LS
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GOVERNMENT OF INDIA A
MTNIS?RY OF HOME AFFAIRS

LA SATRE A
UNSTARRED QUESTION NO.1389

LT ANSWIRER O THE 14™ AUGUET, 2007/8RAY ANA 23, 1929 (SAKA)

REPEALING OF ARMED FORCES SPECIAL POWERS ACT

1389, SHRISYED SHAHNAWAZ HUSSAIN:

Wl the Minister of HOME AFFATRS b pleased to state;

1) whether the

Government. has set up an Administrdtive Reforms Commission to repeal the

Anmed Forces Special Power Act;

{b) if o, whether the Commission has submitted iis report;

fe) i w0, the desaits of recommendations mad: by the Commission;

1 whether the Covernmey

fed i s, the details thereol

i has considered the recommendations;

Avif not, the reasons herefor; and

tiry the steps taken by the Government to che

Vorges?
ANEWER

SMINTSTER OF STATE TN

ok the violation of human rights by the Atmed

THE MINISTRY OF HOME AFFAIRS

(SHRIVATL V. RADHIKA SELVI)

(n) vo ({): The Second Administrative Refor
Public Order’ has, interalin, made recomim end
(Spesial Powers) Act, 1958, These recormmen
voeomumendationy of Justice B.P. Jeevn

ms Conwmission in its Fifth Repori on
afions regarding the Armed Forces
ndations of the Commission along with the

n Reddy Committee on review of fhe Armed. 7{

Rovess (Spocial) Powers) Al 1958 nre being exnmined,

@ lov preventing misuse of powers under the Aroed Fo

1058, e Army Headgua

s eed Forees deployed in Counter inswrgency Operations.
puidelings by members of the Armed For

Apmy Act, In addition, the Chiief of
troops depleyed in Counter Tusurgeney Operations
operations, The luman Rights Cell established at variou
sonitors human rights vielation, i€ amy,
Eruops Aie songitised ak regular intervals vegarding

Tighis,

rees (Special Powers) Act,
riers have lssued guidelines contaimning ‘Do’s & Don’ie’ for the

Violation of these
cos make them Hable for prosecution under (0
Arny Siaff has issued “Ten, Commandmenta® o the
to guide them while conducting the
s levels of Army regularky
by the members of the Armed Forees. The
the importence of upholding Human
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LOK SABEEA,

UNSTARRED QUESTION NO, 1310
TO B ANSWERED ON 21,08.2007
SRAVANA 30, 1929 (BAKA)

Affilintlon of Indian and Juiecuational Schools
1310,  SHBI VIJOY KRISHNA:

Wil the Minister of HUMAN RESOURCE DEVELOPMENT
TFE WA WHTE 2 be plessed io staie:

(8)  whether the Government has set up a Committee io supgest a policy regarding
affiliation of Indian and International schools based in the country to foreign boards
and to permit forsign teachers;

()  if a0, the details thereof;
(©)  the recommendations made by e Commities;
() the reaction of ihe Governiment thereio;

(g)  whether there ls any policy declsion taken about seiting up international schools in the
covntry and affiliation of schoels in India to foreign boards; and '

{fy ihe details thersof?
ANSWER

MINISTER OF STATE IN THE
MINIZTRY OF HUMAN RESOURCE DEVELOPMIENT
(SMT. D. PURANDESWARD)

are wasE fene Sares 3 wen w9y
(e <, )

(2) to (f): A commities consisiing of representatives of Ministry of Home Affairs,
Ministry of Exiernal Atfuirs, Association of Indian Universities (AIU), Council of Board of
School Education (CORSE), National Council of Hducatiovai Research & Training
(MCERT), Central Board of Secondary Educaiion (CBSE) and eminent educafionists. war
constitnted by the Ministey of Human Resource Deveiopment in February, 2006 to suggest =
policy, lntec-alia, regacding sciting wp of schools affiliated to foraign boards in India and
appolniment of foreign teacheis i such schools. The wmaln recommendations of flc
Commiiise releie to designation of 4 school ag “International” sehool, affiliation o foreign
Bourds, ned o have respact for values relating to indian culture, secularism, diversity anc
wloranes of diffsrences as cnshrined fn Tndien Constitution and appointment of forcig:
ieachiors, The recommendations ars undor consideration of the Government. |
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Government of India
Ministry of Rural Devslopment
Department of Land Resources

LOK SABHA

STARRED QUESTION Ne.223
TG BE ANSWERLED ON 30/11/2007

ASSISTANCE FOR JATROPHA PLANTATION
323, DRTHOKCHOM MEINYA: '
Will the Minister of RURAL DEVELOPMENT be ploased to state:
‘ (@)  thedeiails of the flnancial assistance given 10 NGOs and to individuals during

the last three years for Jajropha cultivation; and

(b)  the amangement available to procure Jatropha seeds for the manufaciure of
bic-diesel?

ANSWER

MINISTER OF RURAL DEVELOPMENT
(SHRI RAGHUVANSH PRASAD SINGH)

() & (b) A staterment is 1aid on the Table of the House.
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STATEMENT REFERRED TO IN REPLY TO PARTS (a) & (b) OF
LOK SA STARRED QUESTION No.223 DUE FOR ANSWER ON 30.11.20

(8) The Ministry of Rural Development had Released Rs49 crore during 2005-06 and
Rs.49.50 crore during 2006-07 to State Governments for the purpose of raising
Jjateopha/pongamia nurseries. State-wise details are given at Annexure. The Ministry did
not provide any financial assistance to NGOs and to individuals during the last three

vears for Jatropha cultivation,

(b) In Chattisgarh, the State-owned Minor Forest Produce Federati.on through its 913
member cooperative societies and in Uttarakhand the State Forest Development
Corporation (State Government Undertaking) have been identified as the nodal agencies
for procurement of Jatropha séed for the manufacture of bio-diesel. In other States,

initiatives concerning the bio-diesel programme are still at a nascent stage.
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ANMNEXY

Szatemelnt refern'ed to ﬂi]l rrepﬂy m pan t (a) of

— (Rs. in crore)
EL State Release in 2005-06 Relense in 2006-07
R .’!5 lhwa Pradesh : 10.75 _
Ty [ : L

3 (b pisgm'h 13.50 800
& et 4,30 400
|3 1k wacha! Pradesh 1.50 -

& il Yhand - 1.00
7 | i aataka - 2,00
" § [} Thya Pradesh - 9,00
9 [ /i nareshtra - - 1.00
IR - 4.00
10}l asthan 225 300
[ 2| i Nadu 10.50 - :
|13} w Pradesh ) - 100
|44 | weakband - : 5.00
5[ sBengal . p 1,60
|1 i sh-Easern States -

~6_ L am .30 , .00
" 17_ | & pachs) Pradosh - - ' 1.00

1§ | W ¢m [.5¢ -
[l 3.00 1.50
T TAL - 49.00 9.50
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(Q. No. 223)
DR. THOKCHOM MEINYA : At the very outset, | am very grateful to hon.
Minister Shri Raghuvansh Prasad Singhji, and Shri Chandra Sekhar
Sahuiji, for a comprehensive reply given to my question.
My supplementary is this. Keeping in view the increasiﬁg demand of
fuel, and particularly, bio-fuel in the country, and taking into consideration
our limited oil reserves, | want to know from the hon.'Minister, through

you, Sir, that when we are going to encourage and fund extensive
cultivation of Jatropha to NGOs and individuals.

éHRl CHANDRA SEKHAR SAHU: At present, we do not have any
p'rovision for providing funds to the NGOs. For 2005-08, we have provided
funds to the tune of about Rs.49 crore; and for 2006-07, Rs.49.50 crore to
19 States, just on pilot basis to have Jatropha plantation. We have not
brovided any funds to the NGOs. The hon. Member has asked as to when
we are going to have it. There is a Mission, which has Phase | and Phase
I, and the matter is under its consideration.

Sir, that proposal is under the consideration of the Group of
Ministers. After that, there will be five lakh hectares of wasteland in the
couniry to start with for Jatroph plantation - Phase | and Phase |l. After
the Group of Ministershdecide, then Mission would start. We would
definitely at that point of time and as per the recommendations of the
Group of Ministers, think of providing funds to the NGOs.

DR. THOKCHOM MEINYA : Again, taking into account the funds being
pumped in, in the form of financial assistance provided so far, may | know
from the hon. Minister, through you, what is the percentile increase, |
repeat, the percentile increase in the procurement of'Jatropha seeds and

corresponding increase in the manufacture of hio-diesel?

’ S"’i_};
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SHRI CHANDRA SEKHAR SAHU: As | have already replied, the Rural

‘Development Ministry has given it to the 19 States. The States also have

taken up the Jatropha plantation through their own agéncies. So, the

States also have their own initiation and started the Jatropha plantation.

The 10C also has started its own research and development and it has
alsd initiated the Jatropha and other plantations for bio-diesel and bio-fuel;
the Railways also have started it in 25,000 hectares of land.

In the case of Andhra Pradesh, the plantation is in 15,000 hectares:
Chhattisgarh has it in 1,04,000 hectares, Gujarat has it in 39,800 hectares,
Karnataka has it in 7,600 hectares, Railways have it in 25,000 hectares,
and thus, the grand tofal, Ain the case of Jatropha plantation, is 5,70,000
hectares. ,

| have already replied that under the Mission, there is a target of

adding about 20 per cent of bio-fuel and bio-diesel to the original figure,
which otherwise we will be importing.
w: From the answers that have been provided to us, that
has been laid on the Table, six States have been provided around Rs. 8-10
crore and it is only Chhattisgarh which has received more than Rs.21.5
crore for this wonder plant Jatropha cultivation which is considered as an
alternative to the fossil fuels and an answer to climate change.

y question is, is the Government aware of a study based on the \
field work in Chhattisgarh, Maharashtra and Rajasthan, and authored by}
eminent environmentalists Vandhana Shiva and Mani Shankar, which
states thét the tribals are being denied their inherent right over the land

use and is threatening their food security. Is it true that in 11 million

' hectares of land, Jatropha:will be cultivated? Has the States been toid to
identify the marginal and poor soil as the Rural Development Ministry is in
charge of land in the overall situation”?
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| would like to understand from the Minister, whether he has asked
the States to identify the marginal and poor soil, are the tribals being
denied their right over the land by this cultivation because a report is in
circulation. May | know whether the Ministry is aware of it or not?
SHRI CHANDRA SEKHAR SAHU | have already replied that it is now
under the consideration of the Group of Ministers. We have not at all given
any direction to the States to identify it. But there is a category-wise
wastelands in India, which comes to about 6,38,518.31 sq. kms.
throughout the country.

There is a list for the State-wise wastelands that is available. If the
hon. Member wants, | can give him in writing.
MR. DEPUTY-SPEAKER: You may please give him.
SHRI CHANDRA SEKHAR SAHU: | will give him in writing.

Regarding tribal people being denied their right, which he has just
mentioned, | have also gone through a report in the newspaper; definitely

we will look into it.
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SHRI'CHANDRA SEKHAR SAHU:Again | have to reply that it is with the
Group of Ministers; after the Mission starts, then the issue of real funding
will come up., We have given now, only on pilot basis, to the States. The

States, on their own initiation, have starteg and spent some money. S

9 SIET €37 34 &1 The world leader in production of ethanol in the use

of transport vehicle is Brazil. TeR SHH S €T § iRy & orger
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| : ; GOVERNMENT OF INDIA
MINISTRY OF SHIPPING, ROAD TRANSPORT AND HIGHWAYS
DEPARTMENT OF SHIPPING

LOK SABHA
! STARRED QUESTION NO. 351
TO Bl ANSWERED ON 16"" APRIL, 2008

RAIL, ROAD AND WATERWAYS CONNECTIVITY OF PORTS

23
:".:
4
:*i

%351, SHRIJIVABHAI AMBALAL PATEL:
SHRIV.K. THUMMAR:

sl Will the MINISTER. OF SHIPPING, ROAD TRANSPORT AND HIGHWAYS
o be pleased to state: .

| & dver afassT, Tee uRews sl ot w@=

(@)  whether the Government has formulated a maritime policy to ensure rail, road and
P inland waterways connectivity of ports in the country;
| ] (b) - ifso, the broad details of the policy; and
e (¢) the action plan of the Government to implement the policy?
| :
| ANSWER
l MINISTER OF SHIPPING, ROAD TRANSPORT AND HIGHWAYS
| (SHRI T.R. BAALU)

(a) to (c): A Statement is laid on the Table of House.
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STATEMENT REFERRED TO IN REPLY TO PARTS (a) f0 (c) OF LOK & #:y
STARRED QUESTION N0, 351 FOR ANSWER. ON 167 APRIL, 2008 RAISL BY .
SHRI TIVABHAI AMBALAL PATEL AND SHRI V. THUMMAR REGARVIN
RAIL. ROAD AND WATERWAYS CONNECTIVITY OF PORTS

(a)to (c): The Maritime Policy is under finalisation. However, a Commit. of
Secretaries (CoS) constituted wndor the Chairmanship of Member Sec 3lar,
Planning Comumission, as per the deoision taken in the meeting 1 fe
Committee on Infrastructure {Col), has made recommendations regardis fle
Rail, Road connectivity of Major Ports. The major recommendations & 3

(i} Each Major Port should preferably have atleast four-lane road cons 1ivi ¥
as well as double line rail conneetivity.

(ii) All those projeets for rail/road connectivity projects where the I tmal
Rate of Return (JRR) is less than the minimum prescribed wo ki be
considered on a case to caAse basis. Budgetary assistance 8s > 211 as
assistance under Viability Gap Funding (VGF) scheme shoud
considered for projects with relatively tow IRR depending n 5
importance, ‘

Further, to develop intand waterways, the Tnland Waterways Auth -y of
India (IWAL} has prepared an action plan for making three nti oeal
waterways viz (i) The Ganga-Bhagirathi-Hooghly river gystem riom
Allahabad to Haldia. (i) The Brahmaputra from Sadiya to Dhubrd, {*1) Tae
West Coast Canal from Kottapuram to Kollan along with Udyogman. 3 and
Chatmpakara Canals, fully functional which, inter-alia, envisages provi i3 of

navigational channel of 2 mtr. deph, navigationat aid for 24 hour na Hadion

and the judicious mix of fixed and floating texminals,
e sk
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SHRI T.R. BAALU: Sir, as far as Kandla Port is concered, Bhilgi.
Samdhari Gauge Conversion is for 223 kilometres and the project cost is
Rs. 290 crores. Earthwork ang bridge works on Samdhari-Bhimnmal is
being executed by NWR. And FLS is completed for the full section. This
Is the position in the Kandla Port of Gujarat

A Sfamems . wder . mwmu,wwiﬁmﬁwhm,
ﬁawmwwmaﬂmﬁﬁvmﬁﬂmwwqwﬁw
Y B2

SHRI T.R. BAALU: As far as port connectivity is concerned, roads are
built to all the 12 major ports. Delay may occur here and there. Already,
we are having a development scheme to connect gl the major ports
including some of the minor ports with the major ‘National Highways,
maybe with GQ or North-South - East-West Corridor, -
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MR. SPEAKER: Please come to the question. Otherwise, | will disallow
you. |

. (Interruptions)

MHW:%WE‘#WWF@%!
maﬁ.ﬁ.?m:mqﬁéﬁma@w%lmmﬁmﬁmmm’

FLETE? ...(cTIEH)

MR. SPEAKER: He has anficipated your question and he wants {o answer
you. | |

: Unterrupﬁons) - ' |
SHRI T.R. BAALU: The powers of the Maritime Board is part and parcel of
the State Government. But this supplementary does not arise out of this

particular Question.
MR. SPEAKER: This is what | also thought.

i




SHRI T.R. BAALU: The supplementar
the ambit of the Question.

MR. SPEAKER: You may call him o
him. i

y of the hon. Member is not within

(Interruptions) . *
MR. SPEAKER: | am sorry. It is not being recorded. Please co-operate,
. (Interruptions)

mwnawsmagamm#ﬁawmmm%muﬁm

Y

Shri Thummar, the hon, Minister will call you, meet you and discuss
with you this maitter.

maﬂ'aﬂﬁrmﬁ%laﬁwm.aﬁgﬁm#aé@mﬁ?mm
ToIT S SeY ¥, gt S e mmer st B a8 2 i it Beroren ., 75 3
uﬁar,ummaﬂwmamaréﬁgw%lﬁammmg%waﬁ
ﬁwﬁﬁﬂ?mﬁﬁ%—amﬁﬁémﬁ?

* Not recorded.

MR. SPEAKER: These are suggestions for action. These Questions are
about individual projects.

ne day and have g discussion with

SHRI T.R, BAALU: As far as the National Highways is concerned, if a {

particular road demands four-laning or six-laning, whether it exceeds

15,000 PCU or 25,000 PCU, it has to be within the parameters, |[f a

|
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particular State has got any survey report as per the. passenger car unit
passing through the particular road, let them pass it on to me. If it exceeds
15,000 or 25,000 or 30,000 PCU, definitely we will take up the matter.
What is the problem? There is no problem at all as far as the Government
of India is concerned.

MR. SPEAKER: Dr. Sujan Chakraborty. Please be brief and put pointed
question. Time is not there.

DR. SUJAN CHAKRABORTY : Sir, the Maritime Policy is under finalisation.
The Kolkata Port is one of the oldest ports in the country and its
performance is now improving to & great extent. Business-wise also, the
percentage of growth is now the highest in the last few years. Since the
Kolkata Port is within the Kolkata mega city, the Ministry itseff pr_oposed a
bypass for better connectivity which in another way would help the
connectivity for Haldia also. The consultanté, in the meantime, have
finalised the alignment and the DPR is also under way.

i would like to know from the hon. Minister when the Government is
going to finalise this connectivity or rather when the Government is going
to start the work on the connectivity.

SHRI T.R. BAALU: We will be finalising the connectivity shortly.

At the same time, | have taken up the initiative to develop Diamond
Harbour which is nearer to Haidia, which my friends have not expected. |
am going ahead with these projects and these projects will be taken up as
guickly as possible. . (Interruptions) |
MR. SPEAKER: Sorry, no further clarifications.

SHRI C. K. CHANDRAPPAN : When the hon. Minister visited Kerala he
promised o take up National Walerways Scheme which is connecting Port
- of Cochin with the Malabar regien. . (Interruptions)

MR. SPEAKER: These aré individual guestions.

&4
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SHRI C.K. CHANDRAPPAN : What is the progress of that Nationa
Waterways project, especially the Kottap':uram-Kasargo_d sector?
SHRI T.R. BAALU: Sir, | have visited the Kerala State many times. Thig

particular proposal of connecting the Cochin Port through the Nationa|
Waterways .. (Interruptions)

MR. SPEAKER: Sorry, no further clarifications, either understood or not
understood!
SHRIT.R. BAALU: Sir, this particular waterways is very important as

far as the Cochin Port is concerned. | only proposed this particular project
when | went there. . {Interruptions)

MR. SPEAKER: Then it will be done. Minister wants it. Thank you.
SHRI T.R: BAALU: But the Kerala Government will have to help me. A lot

. of fishermen are there. | welcome the fishermen activities. At the same

time, the social problems, which | have ﬂaggec_! off to the hon. Chief
Minister and to some of my friends, have to be taken into consideration to
see that they are quickly settied. . (Inferruptions)
MR. SPEAKER: No other interventions will be noted.

' (Interruptions) .*
SHRI T.R. BAALU: There are some Issues like allowing us to dredge the
particuiar channel for free flow of vessels, . (Interruptions)
MR. SPEAKER: | must givé a chance to Shrj V. Narayanasamy,

* Not recorded.
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GOVERNMENT OF INDIA
MINISTRY OF SHIPPING, ROAD TRANSPORT AND HIGHWAYS
DEPARTMENT OF SHIPPING
LOK SABHA
STARRED QUESTION NO. 351

TO BE ANSWERED ON 16™ APRIL, 2008
RAIL, ROAD AND WATERWAYS CONNECTIVITY OF PORTS

*351. SHRIJIVABHAI AMBALAL PATEL:
SHRIV.K. THUMMAR;:

Will the MINISTER. QF SHIPPING, ROAD TRANSPORT AND HIGHWAYS
be pleased to state:

(8  whether the Government has formulated a maritime policy to ensure rail, road and !
inland waterways connectivity of ports in the country;

(b) - ifso, the broad details of the policy; and

(c)  the action plan of the Government to implement the policy?

ANSWER
MINISTER OF SHIPPING, ROAD TRANSPORT AND HIGHWAYS
(SHRIT.R. BAALU)

(a) to (c): A Statement is laid on the Table of House.
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STATEMENT REFERRED TO IN REPLY TO PARTS (@) 10 (&) OF LOK §. A
STARRED QUESTION N0, 351 FOR ANSWER ON 16"
SHRI JIVABHAI AMBALAL PATEL AND SHRI VK. THUMMAR REGAR'Y3
RAIL, ROAD AND WATERWAYS CONNECTIVITY OF PORTS

- R

(a) to {c}: The Maritime Policy is under finalisation. However,  Commil of
‘gacretaries (Cal) constituted under the Chairmanship of Member Ser alary,
Planning Commission, 88 Pef she decision taken in the meeting [ the

Committee on Infrastructure (Col), has made recommendations regardi i e
Rail, Read copmectivity of Majot Ports. The major recommendations a

(i} Each Major Port should preferably have atleast four-lane road conas iy
a3 well as double line rail connectivity.

(ii) All those projects for rail/road connectivity projects where the 1. onal

Rate of Return (IRR) is less than the thiniroum prescribed e I e

considered on a case © case basis, Budgetary assistance as * i a8
gegistance undex Viability Gap Funding (VGF) scheme shoued e
convidered for projects with relatively low IRR depending & 18
impottance.

Futther, to develop inland waterways, the Inland Waterways Auth oy of
India (IWAI) has prepared an action plan for making three £t wal
waterways viz (1) The Ganga-'Bhagiraﬂﬁ—nghly river system ‘Tom
Allahabad to Haldia. (1) The Brahmaputra from Sadiya to Dhubri. () Tae
Wegt Coust Cangl from Kottapuram to Kollam along with Udyogman. !
Champakara Canals, fully functional which, inter-alia, envisages provi-ie of
navigational channel of 2 mtr. depth, navigational sid for 24 hout nav . gahon

and the judicious mix of fixed and Hoating tevminals.
e o i e e
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SHRI T.R. BAALU: Sir, as far as Kandla Port is concerned, Bhildi-
Samdharl Gauge Conversion is for 223 kilometres and the project cost is
Rs. 290 crores. Earthwork and bridge works on Samdhari-Bhimnmal is
being executed by NWR, And FLS is completed for the full section. This
is the position in the. Kandla Port of Gujarat.

A0 Shamsig w. weer - STEHET HIerd, HIHR ISR F et o Xor @,
mmmwwmw*mmmﬁﬁmmww

SHRI T.R. BAALU: As far as port connectivity is concerned, roads are
built to all the 12 major poris. Delay may occur here and there. Already,
we are having a development scheme to connect all the major ports
including some of the minor ports with the major ‘National Highways,
maybe with GQ or North-South - East-West Corridor,

At di. gE : areusT e, Hm:ﬂunﬁaﬁ#sn'mﬁm%ﬁ:m—l
ﬁﬁa,mmmaﬁmwm#mﬁﬁaﬁﬁﬁrwﬁ%ﬁwﬁ
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MR. SPEAKER: Please come to the question. Otherwise, | will disallow
you.

. {Interruptions)

SRS FEIGT: UF ST & o T T ¢

Ay 5, g ¢ 3T s o G LT T [ Srrard 3 Tore s HiR

a-:ﬂé‘r?? . (HEHTE)

MR. SPEAKER:. He has anticipated your questioh and he wants to answer
you. ' _ _
. (fnterruptions)

SHRI T.R. BAALUY: The powers of the Maritime Board is part and parcel of

“the State Government. But this suppiementary does not arise out of this

particular Question.
MR. SPEAKER: This is what | also thought.

a




SHRI T.R. BAALU: The supplementary of the hon. Member is not within
the ambit of the Question.

MR. SPEAKER: You may call him one day and have a discussion with
him.

(Interruptions) .*
MR. SPEAKER: | am sorry. It is not being recorded. Please co-operate,

. (Interruptions)
HEET ARG 3TST Sgel 3TT0 G91 A FaRTeT MR Ter 6T § SART FHme
Cord

Shri Thummar, the hon. Minister will call you, meet you and discuss
with you this matter.

At Ve SeliarT @ : v Agiew, # o ATCAR & A o
mmﬁ%wﬁaﬂaﬁraywm%aﬂtaﬁa@w
SEIE 1 AT ST I ¥ 7@ o reier, STt g ¥ - s A% S &
ToTT ST 1Y &, 96T 1 Yo orger a¥gt 1 ag! & SiT oleT feieherer §, aF seak
HERT, TSI 3R FERISE deh 16 U ST &1 3 Sirfelr =gy g T ar gt
R o¥et S Tt S Sy TR 0 P ey 7

* Not recorded.

MR. SPEAKER: These are suggestions for action. These questions are
about individual projects.

SHRI T.R. BAALU: As far as the National Highways is concerned, if a
particular road demands four-laning or six-laning, whether it exceeds
15,000 PCU or 25,000 PCU, it has to be within the parameters, . If a

7 o



particular State has got any survey report as per the passenger car unit
passing through the particular road, let them pass it on fo me. If it exceeds
15,000 or 25,000 or 30,000 PCU, definitely we will take up the matter.
What is the problem? There is no problem at all as far as the Government
of India is concerned.

MR SPEAKER: Dr. Sujan Chakraborty. Please be brief and put pointed

questlon Time is not there.

WY Sir, the Marltime Policy is under finalisation.

' The Kolkata Port is one of the oldest ports in the country and its
performance is now improving o a great extent. Business-wise also, the
percentage of growth is now the highest in the last few years. Since the
Kolkata Port is within the Kolkata mega city, the Ministry itse!f proposed a
_ bypass for better connectivity which in another way would help the
connectivity for Haldia also. The consultants, in the meantime, have
finalised the alignment and the DPR is also under way.
| would like to know from the hon. Minister when the Government is

going to finalise this connectivity or rather when the Government is going
to start the work on the connectivity.

SHRI T.R. BAALU: We will be f' nallsmg the connectlwty shortiy é '

“" At the same fim jamond

At the same time, | have taken up the tnt’natwe to develop

Harbour which is nearer to Haldia, which my friends have not expected. |
am going ahead with these projects and these projects will be taken up as
quickly as possible. . (Interruptions)

MR. SPEAKER: Sorry, no further clarifications.

SHRI C. K. CHANDRAPPAN : When the hon. Minister visited Kerala he
promised to take up National Waterways Scheme which is connecting Port
of Cochin with the Malabar region. . (Inferruptions) .

" MR. SPEAKER: These are individual questions.

7
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SHRI C.K. CHANDRAPPAN : What is the progress of that National
Waterways project, especially the Kottapuram-Kasargod sector?

SHRI T.R. BAALU: Sir, | have visited the Kerala State many times. This
particular proposal of connecting the Cochin Port through the National

Waterways .. (mterruptions)

MR. SPEAKER: Sorry, no further clarifications, either understood or not
understood!

SHRI T.R. BAALU: Sir, this particular waterways is very important as
far as the Cochin Port Is concerned. I'only proposed this particular project
when | went there. . (Inferruptions)

- MR. SPEAKER: Then it will be done. Minister wants it. Thank you.

SHRIT.R. BAALU: But the Kerala Government will have to help me. A lot
of fishermen are there. | welcome the fishermen activities. At the same
time, the social problems, which | have flagged off to the hon. Chief
Minister and to some of my friends, have to be taker} into consideration to
see that they are quickly settled. . (Interruptions)

MR. SPEAKER: No other interventions will be noted.

(Interruptions) .*
SHRI T.R. BAALU: There are some issues like allowing us to dredge the
particular channel for free flow of vessels. . (Interruptions)
MR. SPEAKER: | must give a chance to Shri V. Nérayanasamy.

* Not recorded.
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GOVERNMENT OF IND]A
RINISTRY OF HEALTH & FAMILY: WELFABI
DEPARTMENT OF HEALTH & FAMILY WELFARE

LOK sABHA
UNSTARRED QUESTION NO. 4277
TO BE ANSWERED op THE 23r0 APRIL, 2008

COMPULSORY HEALTH INSURANCE SCHEME FOR

COVERNMENT
EMPLOYEES

4Z7T7. SHRI NAVEEN JINDAL:

Wil the MINISTER OF HEALTH & FAMILY WELFARE be pleasey
to state:

(a) whether thore is any propo&gl {o make health Insurance
 compuisoiy for the Central Government employees and

pensioners as reported in the “Dainilk Bhaskar” dateq
February 19, 2008;

(b) if so, the details of the proposal; and
(c) the date by which the propasal i

s likely to be implemented?

ANSWER

THE MINISTER OF HEALTH AND FAMILY WELEARE
(PR. ANBUMAN! RaMADOSS)

il

: } () to (c): The feasibility of infroducing. a health nsurance scheme

Hay for Centrai"ﬁiﬁférnmeng Servants and pensioners Is being explored,
which has not vet been finalized, ' '







GOVERNMENT OF INDIA

' .
& ~ MINISTRY OF CIVIL AVIATION /4//&’ i) r Hm
LOK SABHA
STARRED  QUESTION NO: 443
ANSWERED ON:24,04,2008
COMMITTEE ON ATC MODERNISATION
SUMITRA MAMAJAN

(a) whether the large scale mevement of aeroplanes of private and the public sactor aitlines
in the alrports of matro eities has caused heavy pressure on Ajr Traffie Control (ATC):

{b} if so, the datails of the problems ariging out of this situation;

ATC modernisation;

(d) if so, the details of the recommendations of the Committee; and

(e} the steps taken by the Government for implementation of the same?
Will the Minister of GI\iL AVIATIONDe pleased to state;-
' ANSWER

MINISTER OF STATE (INDEPENDENT CHARGE) OF THE MINISTRY OF CIVIL
AVIATION(SHRI PRAFUL PATEL)

{3}, (b), {c), () & (&) A Statement is laid on the Table of the House,

Statement in reply to parts (a), (b}, {c), (d) & (e) of Lok Sabha () Starred Question No.443 for
- 24.4.2008 ragarding Committee on ATC Modernisation.

{a) and (h) The unprecedented growth in traffic ang consequent increase in aircraf

Mmovements has raised issuas concerhing airport infrastrycture, Including Alr Traffic Control
{ATC),

_ (c){diand (e) Yes.SirEﬂe Committee has submitted jis report on 25.3.2008, which Is under l

‘ _gxgmirggﬁo_n)The Committee has made Variols recommendations on !iptufistic Alr Navigation
e Master pian based on Near Term/Immediate, Medium and Long Term Plans. The vision that the
Comimittee has adopted s that India would have to accommodate increasing amount of

T traffic and that this has to be achieved efficiantly with no compromise oh safety.

i
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STARRED QUESTION NO: 470
ANSWERED ON: 25.04.2008

f ENTRY OF PUBLIC SECTOR COMPANIES IN THE SHARE MARKET
VIRJIIBHEAI THUMMAR
JIVABHAT AMBALAL PATEL
will the Minister of be pleased to state:-
FINANCE

(a) whether some public sector companies have entered into the stock market; and

: .‘: |' (b) if s0, the reasons therefor and the names of these companies alonpwith the amount invested by
SR '; each of them in the share market during the last three years?
[ | _
el

¥ g ANSWER

o) : .
% 5 a MINISTER OF THE STATE IN THE MINISTRY OF FINANCE (SHRI P. CHIDAMPARAM)
-
I J' (a) & (b): A statement is Jaid on the table of the House.
-
.
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ed Question No.ATO
raised by Shrl VK

to parts (2) & (b) of the Lok Sabha Starr
ECTOR COMPANIES IN THE SHARE MARKET"
ALAL PATEL for reply of 25t April, 2008

o, :
poses 0 diversify its portfolio risk and

//. i
t referred 10 in reply

Statemen
regarding “eNTRY OF pPUBLIC S
d SHR! JIVABHAI ANMB.

THUMMAR an
tity enters the stock market for investment pur

ments. Till August 2007, | ds of Central Public

{a) An en
nvestment of surplus fun

er returns on Its nvest
permitted except In

\ get bett
n stock market and in mutual funds was not

\ gector Enterprises (CPSE) |
s since heen marginaily relaxed. O-M.

chemes of the UTl. This restriction ha
permits only

\ unitsfs
nt of Public Enterprises

45t August, 2007 of Departme

No.DPEJIUdgT;'ZOOG—Fin dated 3
o, of their avallable surplus funds in

s to invest not more than 30

a and Miniratna CPSE
ts. However, public

Navaratn
ic sector mutual funds having equity investmen

s of SEB! reguiated publ
noial institutions gan

gcheme:
sector financial institutions 1.8 banks, insurance gompanies and domestic fina
activities for treasury operatians.

cipate In financial trading

parti
; (b} Infarmation 1S being collected and shall be placed on the Table of the House.
I e =T _— - - _‘_____________._—-————'_'_""‘-_-
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SHR P. CHIDAMBARAM: Obviously, funds of public sector enterprises

must be used for reinvestment ang expanding capacity in production. But
there is something called "Treasury Management".

have surplus funds for short or long periods. Those
idle. They have to pe invested. Till August 2007 thes

From time to time we
funds cannot remain

€ surplus funds were
permitted to be invested only in units and schemes of the UTI. On 34+

August 2007, there was a marginal relaxation enabling them to invest

these funds, not more than thirty per cent, in SEBI-regulated public sector
Mmuiual funds. So, the earlier avenue of investment in the UT| has now



think we should allow the DPE 10 implement this and lét us review it aﬂér
one year.
42.00.hrs.

Tth 31t August, 2007. Therefore, with the year
ending 315 March, 2008 1 will collect the infor;ﬁé{iSn and place it on the

Table of the Hous?

MR. SPEAKER Question Hour is over. | am thankful to the hon.
mMembers of the House. Today, we have donev reached seven Questions.
So, with your cooperation, 1 will try to reach up fo ten Questions which is
" my target. Although some hon. Members are annoyed with me, yet |

cannot help it.




| e GOVERNMENT QF INDIA y /b % W AN TN
il : MINISTRY OF DEFENCE
A 'LOK SABHA
| UNSTARRED QUESTION NO: 302
ANSWERED ON:20.10.2008
| CHIEF OF DEFENCE STAFF

ARJUN CHARAN SETHI

(b)the latest position in this regard?

Will the Minister of DEFENCEbe pleased to state:-
. | ANSWER

MINISTER OF DEFENCE(SHRI A.K. ANTONY)

System” in Februar 2001,the Government initiated the process of

consultation With Boliiical

h partie_g__{n March 2008. As this process is still underway, the Government would take a declsfo; onj
the creation of the post of Chief of Defence Staff (CDS) after the consultation is completed)Raksha
Wiantri has addressed leaders of varioys national leveT political parties. Four parties have

N
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LOK SABHA
UNSTARRED QUESTION NO. 433
TO BE ANSWERED ON 21.10.2008
. ASVINA 29, 1930 (SAKA)
7 Internationai Schools
|

& 432.  SHRI NIKBIL KUMAR:
5 Will the Minister of HUMAN RESOURCE DEVELOPMENT
oo wevs R Ha bo pleased to state:

(@)  whether the Government has recently decided to put strict norms in place for regulating the
functioning of international schools in the country;

(b)  ifso, the details of the new policy guidelines issued in this regard:

(¢}  whether the functioning of international schools would have any impact on other reputed
national schools; and

(d)  ifso, the reaction of'the Government thereto?
ANSWER

MINISTER OF STATE IN THE
MINISTRY OF HUMAN RESOURCE DEVELOPMENT
| (SHRY MLA.A, FATMI)
& arere e R e # v whl
: (F wgeer sl sores Blerer)
{#) to (d) A committee consisting of representatives of Ministty of Home Affairs, Ministry of
External Affairs, Association of Indian Universities (AIU), Council of Board of School Education
M (COBSE), National Council of Educational Research & Training (NCERT), Central Board of
3 --.'.; Secondary Education (CBSiE) and eminent educationists, was constituted by the Ministry of Human
[ Resource Development in February, 2006 to suggest a policy, inter-alia, regarding setting up of schools
| affiliated o foreign boards in India end appointment of foreign teachers in such schools, The
recommendations of the Committee, inter-alia, relate to designation_ of a school as “International”
school, affiliation to foreign Boards, permissible limit for appointment of foreign teachers, etc_.k'h["he
:

recommendations are under consideration of the Government,

et e e s s
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GOVERNMENT OF INDYA '
MINISTRY OF PLANNING

LOK SABHA
JNSTARRED QUESTION N 0.1682
I'O BE ANSWERED ON 10.12.2008
REPQT ON FINANCIAL SECTOR REFORMS
1682, SHRI ASADUDDIN)WAIST:
Will the PRIME MINITER be pleased to state :
(a) whether the High Lev Committee headed by Shri Raghiram G. Rajan on Financia

Sector Reforms has subitted its report:
(b) if so, the details thereorlongwith the main recommendations made therein; and

(c) the action taken or prossed to be taken by the Government thereto?

MINISTER OF STATE I THE MINISTRY OF PLANNING AND MINISTER OF STATE IN
THRMINISTRY OF PARLIAMENTARY AFFAIRS

(SHRI V. NARAYANASAMY)

(a) to (c) : The High.evel Committee on Financial Scctor Reforms headed by Shri
Raghuram G. Rajan ha submiited its Report.  Recommerdations of the Committee span

of Finance, X

st sfeas
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o LOK SABHA

b + UNSTARRED QUESTION NO, 2607

TO BE ANSWERED ON 16.12.2008

| AGRABEAYANA 25, 1930 (SAKA)

= Intornatlons] Sulkioois

e 2607. SHRIMATI JAVAPRADA: y

i " Will the Minister of HUMAN RESOURCE DEVELOPMENT °

| . ‘
| e wieimesr e 3o be pleased to state:

1 (&) whethera large number of fu'eaumtioﬂal schools are functioning in various parts of the

l country without the approval of the Union Government /State Governments; | F

(b)  ifso, the details thereof, State-wise;and -« -
(©)  the reaction of the Goveramient thereto?

s B e e R staens 9 o it

e (o igwore siel gt “teratt)
()& (®) At present thers are about 180 sehocls i Indis, which are affiliated to foreign

1 boards. The state-wise distribution. of these sehanig—-is_z 1ot maintained in this Ministry. School

'1 education primarily comes under the purview of State Governments. Fog afSilistion/

r recognition, schools apply directly to the ‘concerusd. Boards/ State Governments as per

e procedure laid down. .

[ © An expert comritittes ‘was constifiiied by this Ministry in February 2006 1o 2
4 ! suggest a palicy,” mter.a;ia,-mggr@ _setting up-of schools- affiliated to foreign boards in e
E' India. Recommendations of the Committee have been reseived and are under consideration, /
d B I e S , s ——-"‘"—*———-*.___________ !‘7'
f el o e ek y .






GOVERNMENT OF INDIA
MINISTRY OF COMMERCE & INDUSTRY
(DEPARTMENT OF COMMERCE)

LOK SABHA
UNSTARRED QUESTION NO. 3411
.T0 BE ANSWERED ON 23*® DECEMBER, 2008

WHEAT IMPORT SCAM
LI, WHRE SANTOSH CANGWAR:

Will the Minister of COMMERCE & INDUSTRY (aireu wd @iy ==
be pleased io state: '

%) ‘viether wheat import scam involving the officers of State Trading Corporation has
come o light;

by if so, the details thercof:

) whether the matier is being investigated; and

dy i¥'so, the details thereof alongwith the action being taken against such persons?

ANSWER -
iV G wEeT s W g Wl (of v wive)
THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY
(SHRI JAIRAM RAMESH)

(&) (b)(c) 84d) B on the hasls of preliming L
! L Iy enquiry, registersd a regular :
G886 O ﬂ:lB allegations that certain officers of the Cabinet Sacratgrlat,
:.fepaﬂmam of Food, 8TC, FC] connived together and in pursuance of the

oi wheet from Australian Wheat Board during the year 1998, Thi itment
had fumished @ bio-data of Dr, S M Dewen, the CMD, ST, ae. ?.Ez.?m’if
CBIl in tqls regard. lLater,in.a note submitted to the Cabinet Sécretaiag;i on the
reeull of the investigations, CBI has stated that for want of cohclusive
@yidenw against ihe accused barsons, a closure report was filgs in the court
of Spaci:al judge, Delhi, on 3.1.2004 and the Court after gue .consideration
actapled the same on 17.01.2004. In July 2008 GBI havé requisitioned
“anisin documenisfiles from STG, returned by them, relating to the sbove
Case st@ng that further investigations in ths métier has now commenced, p
\ ::%}I}%r? s:atue. o the ongoing investigation has not been intimated to STC by j ‘
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GOVERNMENT OF iNDIA /V/// 2 KX
WINISTRY OF COMMERGE AND INDUSTRY -
DEPARTMENT OF INDUSTRIAL POLICY AND PROMOTION

LOIK SABHA

UNSTARRED QUESTION NO. 35627
TO BE ANSWERED ON TUESDAY, THE 23°° DECEMBER, 2008,

LAND ACQUISITION SINCE 1947

2827, SHRI MADHU GOUD TASKHI:
SHRI ANIRUDH PRASAD ALIAS SADHU YADAY:

Wl the Minister of COMIMERCE AND INDUSTRY be pleased to state:
uifdrew aille Fabr il

(a)  whether the Union Govemment has issued directives to all the Stale
Governments fo collect and share informaiion on land acquired by them since
1947 for development purpose and the details of people displaced alongwith the
compeneation paid to them for such acquisition;

(b)  Iis0, the detalls thereof and the objective behind this move;

(v)  whether the informetion sought for has besn provided by all the States including
major cities of India;

(d) if so, the details thereof, Stete-wise; and

(e}  IFnot, the sieps taken by the Government in this regard?

ANSWER
atiSyse sile v o A4t ( off avaelt g )
THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY
(SHRI ASHWANI IKUMAR)

(a) te (@): According to revised National Rehabilitetion and Resettlement Policy, 2007,
formuleied by Department of Land Resources, Ministry of Rural Development
which has come into foree with effect from 31st October, 2007, all concemed
including the Sfate Governmente, UT Administrations, Public Sector
Undertekinge or organizations, and other yequiring bodies and project
authoiities are supposed fo implement the provisions of this policy for
rehabilitation and resstilement of the femilies affected-by land acquisition or
involuntarily displaced permanently dus fo any reason, irrespective of the
number of persons Involved. The policy provides for minlmum provisions that
must e met in all cases, while the concerned authorities would be fres to offer
benefit package betier than that preseribed by the poliey. Ths policy also
envisages that the State and Union {enitories shall provide all the relevant
information on the matler covered by this policy to the National Monitoring Call
e ba set up hy the Department of Land Recourses, In a regular and timely
manrier, and also as and when required, Revenue Secretaries of all States/
UTs have been requested to furnish, inter alia, information in respect of the
number of projects (with names) for which land has been acquired by the State
Government/UT Administration after the date of notification of the policy, the
number of parsons and families affected or likely to be affected thersby, ihe
RER benefits belny offered to the affected, and other relevant information and
data. The requirad.information is still awaited.
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| GOVERNMENT OF INDIA
MINISTRY OF CHEMICALS AND FERTILIZERS

e —

DEPARTMENT OF PHARMACEUTICALS A /b/); g - /\()/)f/

LOK SABHA

UNSTARRED QUESTION NO. 387
TO BE ANSWERED ON THE 19" FEBRUARY, 2009
Patent of Drugs

387. SHRI UDAY SINGH:

Wili the Minister of CHEMICALS AND FERTILIZERS
be pleased to state:

(2)  Whether a large number of drugs whose patents have expired in developed
countries are now being patented in india;

(b)  if o, the details thereof and the reasons therefor;

(@  Whether the Commitiee constituted by the Government for negotiating prices
of patented drugs has since submitted its report fo the Government;

(d) if so, the details of the recommendations made by the Commiittee; and

(&) 'The action taken/proposed to be taken by the Government on these
recommendations?

ANSWER

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS
AND MINISTER OF STATE IN THE MINISTRY OF MINES (SHRI B.K.HANDIQUE)

(@)and (b): The uompmhensive product patent regime was introduced in India from

1.1.2005. It is unlikely in most cases that drugs whose patent have expired in
developed countries would get patented in india..

_ (g)to (e): A Committee has been constituted in this Department to examine the issue of

Price Negotiations for the Patented Drugs. The committee is yet to submit its report fo
the Government.

——
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GOVERNMENT OF INDIA

| MINISTRY OF HOME AFFAIRS /9//5” potl) - &’i’ Y/

| _ LOK SABHA
UNSTARRED QUESTION NO: 547
ANSWERED ON: 24.02.2009
AMENDMENT IN IPC

MEDURUMALLI JANARDHANA REDDY
- Wikl the Minister of

be pleased to state:-
HOME AFFAIRS

{a) whether the Government is contereplating to amend the relevant section of the Indian Penal Code

(IC’y 10 provide for deterrent punishment to the persons driving vehicles rashly or in an inebriated
state resulting in loss of human lives;

{(b) if ro, the details thereof’ and

to; the steps taken by the Government in this regard?

ANSWER

MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS(SHRIMATI RADHIKA V.
SELVD)

14} to {e): The Motor Vehicles (Amendment) Bill, 2007 has been introduced by the Depastment of
ioso Transport and Highways, Ministry of Shipping, Road Transport and Hi ghways in the Rajya
Sabha on 15th May, 2007.The Bill has been examined by the Department Related Parliamentary
: Standing Cummittee on Transport,Tourism and Culture. The Committee has recommended with
i respoet to clause 9 of the Bill that provisions may be made in the law (namely IPC) that death due to
drusken driving should be culpable homicide not amounting to murder and also that an accident by a
drunken driver should not be considered as mere negligence but should be treated as a premeditated
conumitinent to a crime and the dyiver should be punished under the relevant provisions of IPC. The
news of the Ministry of Home Affairs on the said recommendation of the Committee have been
coramuaiceted to the Department of Road Transport and Highways.Pregently,the matter is nnder 5
cungideration of the Department of Road Tra!_lsgm'j_a_u@glways,Ministry of Shipping, Road 5
Transport and Highways. ' [ — L
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MINUTES

COMMITTEE ON GOVERNMENT ASSURANCES
(2019-2020)
(SEVENTEENTH LOK SABHA)
THIRTEENTH SITTING

(11.08.2020}
‘e Copmmittea sat from 1100 hours to 1215 hours in Committee Room "C", Parliament House Annexe, New
Dethi.
PRESENT
Shri Rajendra Agrawal - Chairperson
MEMBERS

2. Shri Nihat Chand Chauhan

3. Shri Ramesh Chander Kaushik

4. Shri Kaushalendra Kumar

5. Shri Ashok Mahadeorao Nete

6. Shri Santosh Pandey

7. Shri Pashupati Kumar Paras

SECRETARIAT

1. Shri Pawan Kumar - Joint Secretary

2. Shri Lovekesh Kumar Sharma - Director

3. Shri S.L. Singh - Deputy Secretary

WITNESSES

L GUA WHRXX XXXX XXXX XXXX XXXX XXXX
LXK XAXX KXXX XXXX XXXX XXXX XXX
ARY XXX XXXX XXXX XXXX XXXX XXXX

At the outset, the Chairperson welcomed the Members to the sitting of the Committee an¢
avprised them that the sitting has been convened to (i) review the pending Assurances of the 14th Lo
Sabha; (i) consider 17 Memoranda containing requests received from various Ministries/Department
for dropping or otherwise of 18 pending Assurances; and (i) for taking oral evidence of th
representatives of the Ministry of Dafence (Department of Defence) regarding pending Assurances.

2. Thereafter, the Committee took up for review the 35 pending Assurances of the 14th Lok Sabt
v were given more than 11 to 16 years ago. The Committee discussed their televance ar
caportance aue o efflux of time and the overall changes brought by it. After examining all thes
Lspects, the Committee decided to drop 20 out of the 35 pending Assurances as per the details give
| aanexure-i and to pursue the remaining 15 Assurances as per details given in Annexure-iL f
nipieoentation by the Ministries/Departments concerned.
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The Committee then adjournaed.

XXXX

XXAX

XXXX

XXXX
XXXX
XXXX

XXXX

XXXX

XXXX

KXXX

XXXX
XXX
XXXX

KXXX

XXXX

XXXX

XXXX

XXXX
KXXX
XXXX

XXXX

9.9.9.¢

XXXX

XXXX

XXKX
XXXX
XXXX

XXX



Annexure-I

tatement showing pending Assurances of the 14" Lok Sabha dropped by the Committee on
sovernment Assurances (2019-2020) at their sitting heid on 11.08.2020.

Sl.Ne. | SQ/USQ No. ] Ministry | Subject
Dated ! i
| | ¥
SQNo.191 ' Law andJustice | Pending Court Cases |
dated 03.03.2006 (Department of |
' Justice) ! ‘
|
2. USQ No. 275 | Personnel, Public Report of Second \
| dated 26.07.2006 Grievances and Administrative Reform
|_ Pensions Commission t
-. (Department of
| Personnel and 1
Training) I
3. SQ No. 350 | Chemicals and Assistance to Public ‘
dated 21.08.2006 Fertilizers {  Sector Undertakings |
' I (Department of |
Pharmaceuticals) |
4, USQ No. 1004 "~ Human Resource | Implementation of |
datec 28.11.2006 Development ‘ Reservation Policy
(Department of |
e ) SR s i 2 Higher Education) | B
5. USQ No. 2186 Communications |  Setting Up of BTS in
" dated 14.03.2007 (Department of Border Areas I
Telecommunications) g
iatobiny | o |
6. SQ No. 408 Culture llegal Trafficking in |
dated 03.05.2007 | Antiquities ;
7 A [JTE,Q— No. 4628 Communications *  Grievances Redressal
dated 09.05.2007 | (Department of Mechanism by the Access
' Telecommunications) | Providers
B USQ No. 5266 |  Llesbourand = | Workers' Bank .
datec 14.05,2007 Ermployment
g, USQ No. 1310 | Human Resource | Affiliation of Indian and |
dated 21.08.2007 , Development | International Schools

(Department of
School Education &
Literacy)
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{ 10. SQ No. 223 Rural Development | Assistance for Jatropha
1 dated 30.11.2007 (Department of Land Plantation
l (Supplementary by Shri Resources) i
| Bhartruhari Mahtab, MP} | '
| e
1 11. | SO No. 351 | Shipping 1 Rail, Road and
‘ ][ dated 16.04.2008 ' 'll Waterways Connectivity
| (Supptementary by : f of Ports
| Shri Ratilal Kalidas Verma, | 1
MP) | |
| 12. | SQ No. 351 Shipping Rail, Road and
dated 16.04.2008 Waterways Connectivity .
(Supplementary by of Ports
| Dr. Sujan Chakraborty, MP)
13. USQ No. 4277 Health and Family Compulsory Health
dated 23.04.2008 Welfare Insurance Scheme for
(Department of Government Employees
Health & Family
| Welfare)
14.  SQ No. 443 | Civil Aviation | Committee on ATC
: . dated 24.04.2008 ', ; Modernization
: ! |
i 15. | USQ No. 432 ™ "Human Resource | International Schools
| dated 21.10.2008 2 Development '.
l I (Department of |
Schoo! Education & |
- Literacy) B
l, 16. USQ No. 1682 Planning Report on Financial
! dated 10.12.2008 Sector Reforms
17. UsQ No. 2607 Human Resource International Schools -
dated 16,12.2008 Development
(Department of
School Education &
Literacy)
H | | et e e —
T 18, USQ No. 3411 |l Commerce and ‘ Wheat Import Scam
dated 23.12.2008 | Industry ~|
i i (Department of
L o Commerce) | _
! 19. | USQ No. 3527 Rural Development | Land Acquisition since |
] dated 23.12.2008 1947 |
36, | USQ No. 387 Chemicals and Patent of Drugs

dated 19.02.2009

Fertilizers
(Department of
Pharmaceuticals)

CFe



Annexure-II

Stawen & Showing pending Assurances of the 14" Lok Sabha not dropped by the
Coimrnittee on Government Assurances (2019-2020) at their sitting held on 11.08.2020,

S0 No.  $Q/USQ No. | Ministry ‘ Subject |
Dated | ‘
1 UsSQNe 13320 T Defence | Appointment of Chief of }
aated 15.07.2004 : i Defence Staff |
(Department of | .'
Defence) !
20 ' SQ—NE. 362 Home Affairs Method of Execution of
' dated 20.08.2004 Death Sentence
| (Supplementary by
' Dr. Rattan Singh Ajnala, MP) |
A : | i
e e e e i !
3. Speciai Mention ] Finance 'i Management's Decision |
- dated 10.12.2004 ! i to Close the Darbhanga |
. (Departmentof | pegional Office of
- Financial Services) . z\lahabad Bank and to
| J Merge it with
. | Muzaffarpur Regional
ll Office
. |
4. USQ No. 337 | Home Affairs Armed Forces (Special !
dated 26.07.2005 Powers) Act |}
- §
"5, "USQ No. 1734 Defence Institution of CDS |
cated 04.08.2005 :
(Department of
i Defence} |
e e 4 ! ‘ :
6. Spectal Mention ~ Chemicals and | Reservation for SC/STin
dated 01.12.2005 Fertilizers . Multi Nationa! Companies '
{Department of
Fertilizers)
. |
7. Discussion on Motion of | Chemicalsand |  Bill on Unorganised |
Thanks on President's 5 Fertilizers Workers f‘
Address i !
dated 21.02.2006 | (Department of i
i Fertilizers) ]. !

|
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T 8. | USQNo. 274 " Home Affairs | AFSP (ACT)
\ | dated 21.02.2006 1 'l
| 9. | 5Q No. 258 T Defence ! Appointment of Chief of
| | dated 10.08.2006 | Defence Staff
\ | (Department of
i \ Defence)
k 10. | USQ No. 2860 Home Affairs Armed Forces Special
dated 22.08.2006 Powers Act
11. | USQ No. 1885 Home Affairs AFSP ACT !
dated 05.12.2006 ii
12. UsQ No. 389 Home Affairs Repealing of Armed
dated 14.08.2007 Forces Special Powers |
Act |
- — — ———
s_l 5#: 13. 1SQ No. 470 Finance Entry of Public Sector .
; | dated 25.04.2008 | Companies in the Share
i1 {Department of Market -
g [ (Supplementary by Economic Affairs)
L | Shri Virjibhai Thummar, MP)
\ 14. | USQ No. 302 Defence Chief of Defence Staff
‘- dated 20.10.2008 '
(Department of :
Defence)
15. UsQ No. 547 Home Affairs Amendment in IPC

dated 24.02.2009
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MINUTES

COMMITTEE ON GOVERNMENT ASSURANCES
(2020-2021)
(SEVENTEENTH LOK SABHA)
THIRD SITTING
(19.01.2021)

The Committee sat from 1500 hours to 1630 hours in Committee Room ‘D', Parliament House Annexe,

New Delhi,
_ PRESENT
Shri Rajendra Agrawal -  Chairperson
MEMBERS
2. Shri Nihal Chand Chauhan
3. Shri Ramesh Chander Kaushik
4, Shri Kaushalendra Kumar
5. Shri Santosh Pandey
6. Shri Pashupati Kumar Paras
7. Shri M.K. Raghavan
SECRETARIAT

1.  Shri Pawan Kumar - Joint Secretary
2. Shri Lovekesh Kumar Sharma - Director
3. Shri S.L. Singh - Deputy Secretary

AXXXX  0OIXX XXXX 00000 XXX XXxxx

At the outset, the Chairperson welcomed the Members to the sitting of the Committee

and apprised them regarding the day's agenda.

2. Thereafter, the Committee considered and adopted the foilowing Eight (08) Draft

Reports without any amendments and authorized the Chairperson to present the same:

(9 Draft Thirty-fifth Report (17th Lok Sabha) regarding ‘Requests for Dropping of
Assurances (Acceded to);

(i) Draft Thirty-sixth Report (17th Lok Sabha) regarding ‘Requests for Dropping of
Assurances (Not Acceded to)’;

(i)  Draft Thirty-seventh Report (17th Lok Sabha) regarding ‘Review of Pending
Assurances Pertaining to the Ministry of Health and Family Welfare (Department
of Health and Family Welfare)’;
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(iv)  Draft Thirty-eighth Report (17th Lok Sabha) regarding ‘Review. of Pending
Assurances Pertaining to the Ministry of Rural Development (Department of Land
Resources)”

(v) Draft Thirty-ninth Report (17th Lok Sabha) regarding ‘Requests for Dropping of
Assurances (Acceded to)’;

(vi)  Draft Fortieth Report (17th Lok Sabha) regarding ‘Requests for Dropping of
Assurances (Not Acceded to)”;

(vii) Draft Forty-first Report (17th Lok Sabha) regarding ‘Review of Pending
Assurances of 13" Lok Sabha; and _

(viii) Draft Forty-second Report (17th Lok Sabha) regarding ‘Review of Pending
Assurances of 14" Lok Sabha'.

The Committee then adjourned.
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Appendix -XXXIX
COMPOSITION OF THE COMMITTEE '
ON GOVERNMENT ASSURANCES*
(2019 - 2020)

SHRI RAJENDRA AGRAWAL . Chairperson

MEMBERS

Shri Sudip Bandyopadhyay
Shri Nihal Chand Chauhan
Shri Gaurav Gogoi

Shri Nalin Kumar Kateel

Shri Ramesh Chander Kaushik
Shri Kaushalendra Kumar

Shri Ashok Mahadeorao Nete
Shri Santosh Pandey

Shri Pashupati Kumar Paras

. Shri Parbatbhai Savabhai Patel
. Shri M.K. Raghavan

. Shri Chandra Sekhar Sahu

. Dr. Bharatiben Dhirubhai Shyal
. Smt. Supriya Sule
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SECRETARIAT

i Shri Pawan Kumar : Joint Secretary
2. Shri Lovekesh Kumar Sharma- Director
3. Shri S. L. Singh - Deputy Secretary

The Committee was constituted w.e.f. 09 October, 2019 vide Para No. 609 of Lok Sabha Bulletin
Part-II dated 09 October, 2019.
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